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the damage can be sufficient to require
some repairs. 11 hours’ time was the
time required for the repairs. The
repairs could be effected only by that
evening. As I said, three poles have
been uprooted and two others were
damaged.

12,36 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION— Contd.

Mr. Speaker: The House will now
resume further discussion of the Gene-
ral Budget. The total time allotted
for this is 20 hours. 7T.me taken so
far is 15 hours 47 minutes. The balance
left is 4 hours 13 minutes. We have
been al'owing the time that is taken
after 12 o'clock on other items to ha
added on to the time for the general
discussion of the budget. Therefore, we
could add half-an-hour more for it.
Now, how long would the hon. Fin-
ance Minster like to take for his
1eply?

The Minister of Finance (Shri
Morarji Desal): About an hour.

Mr. Speaker: 4 hours 13 minutes
plus half-an-hour would make the
total time to five hours roughly. We
are starting at 12.35. So, 4 hours 13
minutes added on from now will come
to about 5 o’clock. The hon. Minister
will take......

Shri Morarji Desal: If I start, say,
at 4 o'clock, I would require about
an hour.

Mr. Speaker: Very well.

Shri Braj Raj Singh (Firozabad):
May I suggest that the general dis-
cussion may be allotted one more
hour, and the hon. Minister may be
requested to reply tomorrow?

Shri S. M. Banerjee (Kanpur): He
may reply tomorrow, Sir.

Mr. Speaker: But then we will be
interfering with the other programme.
1f the House wants to sit for half-an-
hour more or one hour more, I have
no objection. But there must be
quorum,
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Shri Morarji Desai: The message
has to go to the other House today.

Mr. Speaker: Yes; there must be
some time for the Vote on Account
after the discussion is over. If the
House is willing to sit till 6 o'clock,
I have no objection to allow half-an-
hour more for the general discussion.

There is another thing. The Rajya
Sabha is not meeting on Saturday. We
have to send the Vote on Account Bill
to the Rajya Sabha today so that it
will have to dispose of it tomorrow.
We have to send the Bill to the Rajya
Sabha before 5 o'clock today. So there
is no chance of extending the time. I
chal! call upon the hon. Finance Min-
ister at 4 o'clock. He may finish his
speech at about five minutes to 5
o’clock. Then we can have the Bill
sent to the other House,

Shri Venkatasubbaiah (Adoni): Mr.
Speaker, Sir, I congratulate the hon.
Finance Minister on having presented
the budget. But many hon. Members
have spoken about the various taxes
that have been levied. Yet, in the
context of the general improvement of
the cconomy of the country, I do not
say that there are any heavy addi-
tional taxes on the people. However,
one should not lose sight of the fact
that 80 per cent. of our population
lives in the rural areas and they have
already been taxed by the State Gov-
ernments as well,

So far as the agriculturists are con-
cerned, for their land they are taxed.
If they are given irrigation facilities,
they are charged with water rate and
betterment levies. If they grow com-
merical crops, they are also taxed. So,
we should not overburden them with
further taxation.

The actions of the Government have
been crit cised and they are being criti-
cised on the ground that no develop-
ment at the village level has taken
place. But it is far from the truth.
If we look at the dcvclopmental acti-
vities that have been carried on over
the last two five year plans, I must
say with pride, and I can congratulate
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the Government, that much progress
has been made in the rural areas
through the NES and Community
Development projects.

Sir, in the villages, and indeed in
every village, we find enthusiasm bub-
bling among the rural population
which was formerly lethargic to the
activities of any social or construc-
tional type in this country. After the
decentralisation of power, and demo-
cratic decentralisation in the country,
more so in Andhra Pradesh where zila
parishads and panchayat samitis have
been constituted, I can say with rea-
sonable pride that the real benefit of
the developmental activities that are
being undertaken has trickled down to
the village level and a new village
leadership is coming up to shoulder
the responsibility of the economic re-
construction of the country. I have
to say that the channels of financial
assistance or social consciousness are
flowing, but they are being choked
at some places by the usual official
red-tape and other methods. If these
things are removed, I do not think
there would be any difficulty and all-
round development will take place in
the villages.

One important aspect I have to bring
to the notice of Government ig regard-
the co-operative sector that is work-
ing in this country. We are wedded
to co-operative commonwealth and we
are contemplating of channelling every
assistance through co-operative socie-
ties. But when we see the way in
which these co-operative societies are
working in this country, we have to
feel sorry that the real assistance that
is needed is not reaching the people.
I remember on one occasion, the Prime
Minister stated that it had taken six
months for him to get a co-operative
society registered and even after six
months he was not able to get it regis-
tered. We thought it would have a
salutary effect on the co-operative
officials concerned, but we find that
they have taken it as a compliment and
whenever non-officials or social work-
ers like us try to get some society
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registered, they say to us, “When even
the Prime Minister has taken six
months, you could afford to wait for
a year more”. In that way things are
happening. For the actual develop-
ment of this country, the agricultural
department and also co-operative insti-
tutions should work properly, so that
there may be real development at the
village level.

Another important thing I want to
put forward before Government is this.
I am sure the Finance Minister will be
angry with me if I say about the way
in which prohibition is working in
this country. I have got bitter expe-
rience in my social work in that
regard. Formerly we were fighting
and striving to get prohibition imple-
mented in an effective way. But when
we see the actual state of things in
the country, it is having very adverse
and bad repercussions on the society.
A chain of illicit distilling is being
carried on and it is having very bad
social repercussion. A class of vested
interests, people owning hundreds of
illicit distilleries, are coming up and
they are proving a menace to the social
fabric of this country. It is more dan-
gerous in my state of Andhra Pradesh.
The implementation of prohibition has
been entrusted to the police depart-
ment, with the result there is demora-
lisation in the police department and
there is every danger to the law and
order situation in that part of the
country. So, our Government is seri-
ously thinking of removing this from
the police department and forming a
separate department for its implemen-
tation.

Whatever it is, I earnestly appeal to
Government that the States may be
allowed to scrap prohibition and get
good revenues for the implementation
of economic programmes for the poor,
undeveloped people, for whose bene-
fits prohibition is intended to be en-
forced. That amount can as well be
spent for slum clearance and construc-
tion of houses for Harijans. Several

other ameliorative activities can very
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weil be done by the scrapping of pro-
hibition. It is going to prove a serious
social danger to this country.

Adverting to my State, Andhra Pra-
desh has not got its due share from
the Central Government, Soon after
the formation of the Andhra State, so
many people doubted the wisdom of
our leaderg whether this re-organisa-
tion will be conducive to the national
interests of our country. But when
we see the progress that has been made
by Andhra Pradesh in the last four or
five years, we can say with reasonable
pride that it has made rapid strides in
the economic development of that part
of the country. In the first year of
the Andhra State, Rs. 64 crores and
odd had been allotted and our Govern-
ment was able to spend it on amelio~
rative activities. Then, after the integ-
ration of Andhra Pradesh and Hydera-
bad, nearly Rs. 295 crores had been
set apart and I can say with reason-
able pride that they have done a very
good job. Even in the second Five
Year Plan, they have progressed very
well so far. The target of food pro-
duction in the second Five Year Plan
is 16,43,000 tons. They were able to
achieve production of 11 lakh tons of
foodgrains so far and they are hope-
ful of doing the rest in future also.

Andhra Pradesh, with its mighty
rivers like Godavari, Krishna, Tunga-
bhadra and Vamsadhara, with its
mineral resources snd abundant forest
wealth is a temptation to everybody,
but not to the Central Government. It
is supposed to be the granary of the
whole country and the agriculturists
there are striving hard to produce
more for supplying foodgrains to the
whole of the country. But so many
times on the floor of the House, we
requested the Central Government to
start a fertiliser factory in that area.
But that request was not acceded to.
Our State Government has to take the
initiative and start a fertiliser factory
irrespective of the central assistance.
Even now I learn that they have made
a request for assistance for the capital
structure from this Government. I
appeal t6 Government to see the rea-
sonableness of the request of the State
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Government and to give as much
assistance for starting a fertiliser fac-
tory in that area as possible.

About the progress of the Nagar-
junasagar project, we can say with
reasonable pride that our engineers
were able to construct it rapidly and
keep up to the schedule. At times,
the work is going on even ahead of
schedule. But whenever additional
allotments are requested from the
centre, it is being denied. Under the
Nagarjunasagar project, nearly 40 lakh
acres are being irrigated and it is going
to be one of the biggest projects in
our country. Because it caters to the
needs of the entire country, the pro-
ject may as well be taken over by the
Centre and financed entirely by the
Central Government. !

About the Pochampad project, this
will go a long way towards improving
the economic conditions of the people
of the Telangana area, who are sub-
jected to famine often. Formerly the
Devanoor project was contemplated in
the second Plan, But instead of that,
we feel, the people of Andhra Pra-
desh want with a unanimous voice,
that it should be replaced by the
Pochampad project. I am told there
is some difficulty at the Planning Com-
mission level. I want that there should
be no difficulty so far as irrigation pro-
jects are concerned, because they are
going to prove of great economic bene-
fit to the country.

So far as minor irrigation is con-
cerned we are making rapid strides in
that direction also. If we see the
figures supplied by the Government, it
is the Andhra Pradesh Government
that has stood first so far as the execu-
tion of minor irrigation projects is
concerned. There is vast scope to
execute minor irrigation projects and
I want that more amount should be
allotted to the State Government.

Lastly, I want to point out that even
for what we have to get in the normal
course we have to make Herculean
efforts to make this Government con-
vinced of the reasonableness of our
demand. For example, the integration
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of Hyderabad and Andhra has taken
p.ace some four years back. The
bifurcation of Hyderabad has also
taken place. But, in spite of our re-
peated demands, a PMG circle was
not formed by the Government, It is
a resasonable request even on grounds
of administrative efficiency but that
reasonable request has not been con-
ceded to by the Government. There is
a feeling that in spite of our best
efforts, in spite of the rapid develop-
ment that has taken place in other
parts of the country, this area has
not received the necessary attention
which it ought to have received from
the hands of the Government. Though
Andhry State happens to be the third
largest Sfate with a population of
3.36 crores, even its legitimate needs
are not looked into or sympathetically
considerey Ly this Government. Here
I want to bring to the notice of this
Government that South India does not
consist of Madras alone. The south
comprises of Madras, Andhra ‘Pra-
desh, Kerala and Mysore, So, when-
ever it is found that therc is regional
imba'ance which has to be rectified
by the starting of new industries, one
snould bear in mind that the south
does not consist of Madras alone.
‘There is Andhra Pradesh which de-
serves more sympathy and more c¢on
sideration at the hands ¢f this Gav
ernment.

So far as agricultural production is
conzerned, Andhra Pradesh has
achieved much progress. But so fur as
industrial production is concerned, we
ure not able to make much progress.
During the last two plans no major
industry in the public sector has been
started in our area. Even in the
¢phere of small-scale and cottage in-
dustries much care has not been taken.
If there is any regional imbalance or
Jop-sided development that will re-
sult in the weakness of the country as
a whole. So, there must be a clear
perspective of the whole country and
every part of the country should re-
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ceive its due share, more so in the
case of Andhra Pradesh.

Shri Rameshwar Rao (Mahbubna-
gar): Mr. Speaker, the hon. Finance
Minister must be complimented for a
budget that does not fit in with the
accepted or expected “forms”. It has
certainly confounded the critics. Of
course, my friends opposite have
found fault with it and have criticis-
ed it. If they did not do so, they
would hardly be the opposition, If the
stock markets have been experiencing
conditions of a temporary boom, and
here I use the word “temporary” ad-
visedly, it is not the result of any
concessions given, but it is the result
of imposts not levied. At first glance
the Budget proposals are apt to be
slightly raisleading, especially if one
desires to overlook the very signifi-
cant sentence in the Finance Minis-
ter’s speech wherein, while discussing
the defence expenditure, he says:

“It may be that later in the
year, if the circumstances neces-
sitate it 1 may have to come be-
fore this House for additional
funds.”

Su, I expect that we will have the
sledge-hammer in September.

An analysis of the defence estimates
will reveal that, as against the revised
estimates of Rs. 243.70 crores for
1959-60, the provision for 1960-61 is
Rs. 272.26 crores, an increase of only
Rs. 28.56 crores. I hope I would not
be accused of wishful thinking if I
were to say that the actual expendi-
ture for 1959-60 is likely to be more
than Rs. 243.70 crores. In any case, out
of the increase of Rs. 28.56 crores, I
am inclined to believe that about
Rs. 18 crores is as the result of the
recommendations of the Pay Com-
mission. That leaves only Rs. 10
crores for extra expenditure on de-
fence. Surely, the Finance Minister
is not being serious when he would
have us accept that defence estimates
have been prepared against the back-
ground of the present threat to our
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borders, However, with the pros-
pect of the Primae Minister of the
Peoples’ Republic of China coming
here next month and the need to ex-
change pleasantries, I shall not find
fault either with the Finance Minister,
or with the Defence Minister for a
matter of that, for not being inclined
to expose their hand completely. I
have no doubt that the Finance Minis-
ter will come back later in the year
for substantially additional funds and
with interesting imposts.

In passing, however, I would like to
refer to a question recently answered
by the Deputy Minister for Defence,
regarding certain aircraft that were
reported to have been grounded due
to lack of replacements and that they
are not being attended to promptly.
The Deputy Minister for Defence in
his reply said that the aircrafts pur-
chased from France have not been
grounded. Probably, the question was
not correctly and fully put. I would
like to know the position regarding
Gnats and Hunters, They are ground-
ded, most of them, because we cannot
obtain replaccments for them or be-
cause they are not being adequatcly
attended to. In any case, the fact re-
mains that we are still depending on
obsolete equipments for our defence.
Compared to the MIGs of China or
even the Sabre-jets of Pakistan, our
Gnats and Hunters are obsolete. The
German army is reported to be equip-
ping itself with 104-Gs which are the
fastest aircraft of the world today. So,
it is time that we look forward and
not remain stationary and stay where
we are,

However to come back to the
Budget, quite & number of friends op-
posite have been worried about the
rather big uncovered gap in the Bud-
get, The normal growth in revenue
receipts, I expect, would make up this
gap. Customs and excise duties are
bound to rise and with increasing
commercial and industrial activity as
well as the tightening of the tax-
collacting machinery, as suggested by
the Tyagi Committee, larger receipts
to the Exchequer can be anticipated.
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The economy has certainly moved
out of the stupor of the last two years
and is diversifying itself and is rapid-
ly expanding. It is but right that in a
period of development, especially in
view of the anticipated net invest-
ment of Rs. 9,950 crores in the Third
Plan, excise duties should become
broad-based, especially when direct
taxation has almost reached the satu-
ration point,

Dr. M. S. Aney (Nagpur): But that
is denied by him.

Shri Rameshwar Rao: That is why
I said “almost”.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
So there is still scope?

Shri Rameshwar Rao: Yes, some
little scope in the corporate sector not
very much. The items earmarked for
additional imposts, except for diesel
oil and bi-cycles, can absorb the extra
tax that has been imposed,

About diesel oil I would like to urge
the Finance Minister to consider if he
can knock off the extra 5 nP excise
duty on diestl oil and make it a round
one rupee, That would certainly en-
courage the farmers who use diesel oil
for pumps to produce a second crop,
of food, which is so necesary for us.
This is an aspeclt which certainly, I
hope, the Finance Minister will take
into consideration.

However, though there are encour-
aging aspects of the economy, we can-
not afford to be complacent. The rise
in the all India cost of living index
by 5 points hides the real facts. The
average housewife has to spend very
much more than this “five points”
extra to keep the pot boiling, This
increase in the cost of living naturally
hurts the fixed income lower middle
class urban people, the middle class
that is growing becuuse of our rapid
industrialisation and upon the health
of which middle class the progress of
the country inevitably depends. If we
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are serious about protecting our de-
mocratic institutions and of streng-
thening our industrialisation process,
we must make g special effort to pro-
tect this class of people, and especially
in view of the large investment that
we anticipate in the Third Plan, the
makers of our financial policy, it is
time should give due consideration to
checking this inflationary spiral.

13 hrs.

In an underdeveloped country, pas-
sing through a period of rapid indus-
trialisation and heavy investment,
there are only two things that can
act as sponges and siphon out the in-
creasing money that we are putting
into circulation. Ome is food and the
other is cloth, If the internal con-
sumption of cloth can be increased
not in the urban areas but in the rural
areas and if food production can be
stepped up to a level where we can
say that we are surplus, not a theore-
tical surplus because of low consump-
tion but absolute surplus after taking
into consideration the minimum re-
quired for a healthy society, then
alone can the surplus money be spong-
ed out of circulation and channeled
into the development process either
into investment or into saving or even
into the public exchequer. The pur-
chasing power of the rural sector, that
is, 70 per cent of India, is so woefully
low that even with a per capita con-
sumption of not more than 168 yards
of cloth—these are 1958 figures; no
later figures are available—a slight
increase in «loth production creates
an artificial glut in the market with a
resultant stoppage of the mills becauce
there is no off-take. On the other hand
it cannot be denied that food produc-
tion, which is increasing, is not keep-
ing pace with increasing demand and
we have the anomaly of rising pro-
duction and rising prices. The answer
to this paradox in my view is heavy,
I should say heavier, investment 1n
the rural sector so that we can put
more purchasing power in the hand:
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of the rural sector and remove the
imbalance that we are rapidly creat-
ing between the urban and rural
sectors of our economy. This teavier
investment could be for increasing
food production and for minor irriga-
tion.

My hon. friend, Shri Venkatasub-
baiah also referred to minor irriga-
tion. This investment would certain-
ly help us to have a two fold ad-
vantage. On the one hand it would
rapidly increase food production and
on the other it will place more money
in the hands of the rural sector of our
economy, The increased purchasing
power in the rural sector would be
absorbed by the increase in food pro-
duction. Their demand for cloth
would also increase. Thereby the
extra money would be siphoned back
into the organised sector of our
economy.

On more than one occasion prc-
viously I have had the privilege of
drawing the attention of this hon.
House to the great and urgent need
of attention being paid to the minor
irrigation sector of our agriculture, I
have had occasion of speaking about
this in this House and outside and of
drawing the attention of the hon.
Minister concerned but I have not had
any satisfactory answer. If I might
point out, the minor tank has the
same relationship with Bhakra-Nangal
and Nagarjunasagar which the char-
kha has to the spinning mill. Some
people say that the charkha has be-
come obsolete but even so we are
providing in the Third Plan, Rs. 140
crores for khadi and village indus-
tries, The reason for this is that we
would like to put money into the rural
sector of our economy, provide gair-
ful employment to large numbers of
people and encourage production of
khadi. But surely if the charkha has
not become obsolete, the small tank
has also not become obsolete. If the
planners and the hon. Finance Minister
could provide Rs. 150 crores in the
Third Plan for the restoration of these
small tanks, they would be doing a
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great service in expediting the un-
crease in food production. This
money being spent for restoration of
minor tankg will help us tide over the
lean period, the period of gestation
of these gigantic irrigation and hydro-
electric projects which we are now
building which are nearing completion
and which are so necessary for our
future. I have often wondered why
our administrators and our planners,
who are extremely intelligent and
learned people, cannot see the simple
fact and the simple solution which I
starting them in the face. Probably,
being learned, Sir, they prefer learn-
ed and complicated solutions to simple
solutions?

An Hon, Member: Good.

Shri Rameshwar Rao: One other
thing I would like to draw the atten-
tion of the hon, Finance Minister to
is a certain lacuna in the Wealth Tax
Act. Every one of us knows that in
the last ten years a large number
of individuals—I would not say a
large section—all over the country
have been dispossed—and rightly
so—of their zamindaries and so on
in Bihar, U.P.,, Rajasthan, Madras,
Hyderabad etc. Now some of them
have been paid in bonds, which are
selling at 40 per cent below par.
Some of them have not been paid
vet. In other cases the quantum of
compensation that is due to them is
still being assessed. Some of them
are being paid in annual instalments.
About ten instalments have been paid
and another ten instalments are due.
The Wealth Tax officers are assessing
this unpaid quantum of compensation
to wealth tax. Theoretically and juri-
dically speaking it way be wealth.
But in fact this amount is not in the
hands of the assessees. They have no
dominion over this amount. They can-
not sell it. They cannot mortgage it.
They cannot enjoy it. It is an anti-
cipatory wealth. It is an amount
which will come to them in course
of time. I think it is extremely unfair
that these amounts should be taxed
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to wealth tav when the persons con-
cerned do not possess them. I was
hoping that he hon. Finance Minister
will very kindly come forward with a
small amendment to the Wealth Tax
Act making these amounts, which are
not in the hands of the assessees, over
which the assessees have no dominion,
which the assessees can neither sell,
mortgage nor enjoy, not subject to
wealth tax. Probably when the
Wealth Tax Act was framed it was
not the intention of the framers that
such amounts should be subject to
wealth tax. It is a lacuna which can
only be remedied by an amendment
to the Act. There is no other way of
amending it and of preventing these
people from being unfairly treated. If
they had the money in their hands,
they would invest it in business, pro-
bably earn some income out of it and
not only pay wealth tax but income-
tax also. On these amounts which
are due to them they do not receive
any interest. They have no income
from these amounts and they have to
pay an additional impost which is
rather heavy.

One last thing before I conclude, Sir,
and that is about payments that are
made for imports from East European
countries and from Soviet Russia. A
report in yesterday's newspaper said
that petroleum and petroleum pro-
ducts are being sold in India by
Soviet Russia through a company in
India. The hon. Minister, Shri Mala-
viya, said that he had no knowledge
about it. All this jg being sold for
rupee amounts. It might look extre-
mely useful to us to have to pay for
these purchases in rupees, but I would
like to ask the hon. Finance Minister
whether he has any idea of how this
money is utilised. Is there any check
on the utilisation of this money? Is it
kept in the State Bank of India or
is this money being diverted for pur-
poses other than what it should be
diverted to, that is, other than com-
merce? If this money is spent on
purchasing raw materialg or for finish-
ed products from India to be taken to
Russia and FEast European countries,
we will be extremely happy. But if
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this money is going to be diverted
for purposes other than what it is
meant for, surely it not only has re-
percussions which are not very healthy
but it also affects the general economy
of this country. I hope in due course
the hon. Finance Minister will consi-
der this aspect also.

Shri Khadilkar (Ahmednagar): Mr.
Speaker, Sir, let me 8¢ the outset
congratulate the hon. Finance Minis-
ter on presenting a Budget which
reassures the private sector and gives
great fillip to the investment marker.
Let me also give him credit for pur-
suing a policy underlying last year’s
Budget of taxing the poor for the im-
plementation of the Second Five Year
Plan. But before coming to the
details regarding the taxation pro-
posals and other things, I would like
to draw the attention of the House to
certain fundamentals which are rele-
vant and which should be taken into
consideration while we are discussing
the Budget,

What is a Budget in a developing
State? That question must be ans-
wered first. In my opinion, the
Budget is an economic instrument
aimed at achieving a certain objective.
If that is so, does the budget or the
economic survey or the other Budge-
papers really give a picture of the
progress in attaining the objective, the
direction in which the economy is
moving? That is a very relevant
question. I expected the Bulget
papers, particularly the economic
survey, to give a little information at
an academic level about the direction
of our economy, but as one of the
senior officers of the Finance Ministry
casually mentioned to me in private
conversation, it is more of an adminis-
trative type, it ig sketchy, and where
it has mentioned the price factor and
other things, it is almost a casual
mention.

I do not know what has happened
to this country. When a gigantic
effort of development is taking placc

MARCH 10, 1960

Budget—General 5194
Discussion

it is usual to have a certain amount of
intelectual ferment, but I find today
that even at the academic level there
is a lack of fearless criticism or ex-
pression of opinion which we used to
find in the olden days.

Shri Naushir Bharucha (East Khan- s
desh): He started with cougratulation.

Shri mnadilkar: That was due to
Lim, but I am going to the fundamen-
tals of the wnole thing.

I was very much disturbed to learn
that the panel of economists that has
been sct up to help draw wup tne
Third Plan has come to the conclu-
sion that it is no use presenting the
plan frame any longer, but instead,
it would be better to have a piece-
meal report of development pro-
grammes. And, to my greatest sur-
prise—it must be taken note of—a
very senior Indian economist, a man
like Dr. G. R. Gadgil, while reviewing
our economic development, particular-
ly agricultural development plans,
has, in exasperation, reached the con-
clusion that the Planning Commis-
sion should be abolished, and that it
is enough to have a sub-committee of
the Cabinet to advise the Government
on planning and other things.

These are very serious matters ac-
cording to me, because, when, in my
opinion, the economy is in the grip
of infiation, and the Government is in
the grip of complacency, if the aca-
demic world also takes the line of
cynical indifference to the economic
development of the country, I do not
know what is going to happen. This
is one major factor.

Secondly, planning at present meang
that there are certain targets and they
are adjusted, and to meet the targets
revenue resources are tappd in what-
ever this to be planning, nor is it
sider this to be planning, nor is it
socialistic planning. And for the en-
lightenment of the Finance Minister
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and his Ministry, I would like to give
one small quotation, and that too by
a professor who is more in agreement
with the free enterprise people, as to
what he has to say about the plan-
ning effort in this country. In my
opinion, his observation is correct also.
Prof. B. R. Shenoy has said:

“....the Indian economy, today,
is not a planned economy or a
semi-planned economy. About
91 per cent of India national
income is drawn from the private
sector, ....

—this was said ip 1958, and needs
perhaps some slight marginal adjust-
ment—

“....the public sector contribu-
tion being 3.7 per cent. The
rest of the national income repre-
sents administrative expenditure.
The functioning of the economy
(including the functioning of the
public sector)....

—this is very important—

“....is governed by the pricing
system. The TIndian economy is,
therefore, a market-regulated eco-
nomy, the appropriation of savings
(finanre), the acquisition of the
factors of production for invest-
ment, and the distribution of the
output of the production units
being determined by the market
and price mechanism....”.

So, after nearly nine years of plan-
ning, where are we? Shri Masani, be-
cause he is a free enterprise man,
said the Finance Minister and his
Ministry have become sort of prisoners
of planned economy. 1 would say
they are not prisoners of planning or
planned economy, but they are more
in the grip of the so-called market
and price mechanism that is creating
havoc even in countries which had
the advantage of developng at a cer-
tain favourable period, in history.
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Why am I referring to this aspect?
The objective of our planning, ac-
cording to the ruling party, is a socia-
list society. If that is so, we will have
to find out the immediate results of
that planning. Is there an attempt
made anywhere to bridge the gap
between the rich and the poor? Do
we find it anywhere? Is there any
attempt to bring about a little struc-
tural change in social relationships
apart from the functional changes that
are discernible here and there If we
talke an objective view cf the deve-
lopment and the plans, what do we
find?

It has been said the basis of taxation
is being broadened. The phrase is
berrowed, unfortunately, out of con-
text. What js being broadened is the
base of the social pyramid in terms
of poverty. This s the picture of
the economy that we get.

There is another aspect of our plan-
niag effort. In the peculiar context of
the world situation today, we are
getting aid from both the blocs, but
we are forgetting one thing, On the
ecouomic level, not on the war level,
there is a growing tension between
the two blocs which is now emerging.
We must give serious thought to wnat
is going to happes to India as a result
of that.

Today we are ignoring it, and we
feel proud that we are getting enough
aid from this quarter and that quar-
ter. When Mr, Khrushchev, a digni-
tary of our great neighbouring State,
pays us compliments, we throw them
on the face of the Oppositor and
draw some comfort, but we are not
prepared to take note of what serious
socialist experts in the Soviet Union
or China or elsewhere are saying
about our economy. There we shut
our eyes. In order to absorb or assi-
milate the aid, the recipient country
must be prepared for some sacrifice.
just as a patient must be prepared to
take the medicine and observe dietary
restrictions if the medicine is to have
good effect. Yesterday, somebody
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said, and it is being bandied about,
that there is no direct relationship
between money supply and prices. In
fact, yesterday, advancing some eco-
nomic argument, the Deputy Minister
put forward the theory that inflation
shows a certain amount of tempo and
life in economy; and he advanced the
theory ot growth, quite @n o014 theory,
but which, let me point out to him,
is more or less outmoded now. For,
I know that in a developing economy,
you can use inflation, but inflation
must be used in a very small dose and
under complete check; but if it goes
out of control as it is doing in India,
then you wil have to view it serious-
ly as in post-war Germany or pre-
revolutionary China it did havoc. But
you are ignoring that factor. You
have not got the pulse under your
fingers. That is the main weakness
of all this.

I shall mention just one more point,
before I come to the taxation pro-
posals. What is the position so far
as the international aid and other aids
that we receive are concerned? In
my opinion, that is a very important
question. Recently, a great authority,
a Cambridge profossor of Economics,
Mr. Thomas Balogh, who is the Eco-
nomic Adviser to the Labour Party
in Britain, which has an ideal similar
to that of the Congress Party, has
written something about this. He is
not a communist, and let us see what
he has got to say. I would like to
know from the Finance Minister whe-
ther they have applied their mind,
and if so, in what way. Even when
we are getting aid, we are at a dis-
advantage. Mr. Thomas Balogh has
stated that after 1953, that is after the
Korean crisis, in terms of trade, we
are at the mercy the Western
market, as a primary producing coun-
try. I would like to quote just
one sentence from what he has state.
He has stated as follows:

“Thus, primary producing coun-
tries, after a short period of relief
immediately after the war, are
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finding is increasingly difficult to
sustain capital accumulation suffi-
ciently to induce sustaining growth.
Acording to the U.N. World Eco-
nomic Survey for 1958, the poor
primary producing areas lost more
as a result of the deterioration
of their terms of trade than the
whole of their foreign aid.”.

This is very significent. We say that
we are receiving aid. What is the
nature of the aid that we are receiv-
ing? Is it sufficient? Have we pre-
pared the ground to absorb it to the
best advantage? He says:

“The fact that the cost of a
change in the automobile models
is equivalent to the whole of the
productive investment programme
of India for several years should
at least make people wonder
whether the present system of
allocating resources of the Western
Alliance is sufficient as things
stand to cope with their interna-
tional politico-economic pro-
blem.”.

The reason for my saying this is this.
We are acepting aid, and naturally,
we are grateful, but the nature of the
aid such as we are getting is that ul-
timately, if the terms of trade are not
improved in favour of the primary
producing countries, the whole aid is
completely nullified. And all the
generosity of the Western countries is
being wasted for another reason also.
For, without thinking of the economic
climate of the country, without bring-
ing about any structural change in
society, change is relationship as re-
gards tenancy, direct control, taxation
etc. you are now surviving on aid,
and you expect that you will be able
to fulfil the Second Five Year Plan,
on the generosity of the West.

Here, there is one factor which has
to be noted, and in fact, a slight ad-
mission is made about it in the Econo-
mic Survey. They have said, and
even the Finance Minister at one stage
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had the prick of his conscience and
.admitted that the foundation of the
economic superstructure was very
weak, and that foundation was food.
“There is no possibility of getting food
surplus to tuild up a sustaining eco-
nomy. Leave aside the fact that every
year we are importing three million
tons of foodgrains, and the money
that we are getting under PL-480 is
not being used to the best advantage
of the country. It is running riot in
our economy. That aspect shall have
to be studied, but that has not been
studied either by the Planning Com-
mission or by thc Finance Ministry;
they wil have to take serious note of
it one day, as to how we are going
to put to use the funds at our dis-
posal. °

13:26 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

1 shall finish with the theoretical
aspect here, because I shall have to
conclude shortly. I shall just deal
with one more point so far as the
foreign aid is concerned.

Mr. Deputy-Speaker: Already, the
hon. Member has taken about the time
‘that was allotted to him,

Shri Khadilkar: I shall omit that
point, and I shall come to the taxation
proposals, 1 would have liked to
point out one or two things in regard
to the theoretical aspect, but for want
of time, I shall leave it at that.

So far as the taxation proposals are
concerned, I am surprised that taday
there is a peculiar tendency vis'ble.
1 do not think that in a democratic
country this is a healthy tendency.
In Dombay, the hon. Minister’s friend
and my friend Dr. Jivraj Mehta usual-
ly budgets in such a way that he
under-estimates revenue by 20 or 25
per cent, and over-estimates the ex-
penditure. This is the usua' oraeticc.
If we look at the last year’s deflcit,
we find that 7t was estimated to be
about Rs. 58 crores, whereas actually
it would be hardly Rs. 15 >r.res, and
perhaps, if the accounts are finalised
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next year, we shall find that it will
be wiped out by the actuals. This
year also, the revenue deficit is esti-
mated to be Rs, 60 crores, which is
more or less of the same order as that
of last year. What 1 am surprised of
is, while this is not done in the West
why a democratic country of ours is
pursuing this method. The method by
which revenue is under-estimated and
expenditure is over-estimated so as to
absorb the probable shock that is
likely to come about during the next
year end, if the estimates go wrong,
is entirely wrong.

Secondly, when you admii that you
have failed to hold the price-line---
and this is the admission made by the
Finance Minister as well &s the
Economic Survey—what have vou
done so far? One of the objectives of
the Plan is to assure particularly the
poorer sections of our society that
their well-being will not be under-
mined and that this will be af least
guaranteed. In the Western countries,
the real wage is the factor, which i:
always protected. But here, people
talk ‘Oh, there is a wage spiral’. They
do not realise that this wage spiral
is the result of sky-rocketing prices.
It is neither to the benefit of produc-
tion nor to the benefit of the wage-
earner. Unless some remedy is found
out to stabilise the prices, and parti-
cularly to creale a scctor of economy
wkich constitutes the well-being ot
the common man which will not in
any way be affected by the infla-
tionary pressure, you will not be get-
ting the fruits as you expect or the
results as you desire, and fhe only
thing that will happen then is that the
poor people would be getting poorer
still, and the rich richer still. 1
shall not read the quotation from
Professor Shenoy, but I sha'l merely
say that he has pointed out that be-
cause of inflation, over Rs. 350 crores
are gathered in the hands of a small
coterie of financiers; and in terms of
national income, three {6 four per cent.
is absorbed by this small coterie.
This should not be allowed,
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Coming to taxation, instead of tax-
ing the transport industry, as he has
done, the Finance Minister could have
resorted to the other remedies that
were available. Last year, 1 made
one point in this connection, and 1
would repeat it now. What 1s the
harm in taking over the gold trade?
Today, gold trade in this country is
conducted in collaboration with the
smugglers by the regular operator in
the market. Last year, this point was
ignored. But I would repeat that if
you take over the gold trade and do
the gold operations through the bank-
ing institutions, you will easiiy get
Rs. 40 crores every year. 1
would like to know what is Govern-
ment’s reply to this suggestion before
resorting to this indirect taxation.

One more point and I have done.
Shri Subbiah has come out with a
statement concerning certain invest-
ments of the L.I.C. which has appeared
in the Hindustan Times of today. This
issue was raised in the Rajya Sabha
also. Dr. Bose raised it. Shri
Subbiah has referred to the present
investment policy and has said that
the deal that he has referred to is
worse than the Mundhra deal. I do
not know the facts of the case. But I
would like to say one thing. In order
to restore confldence and keep a
national financial institution like the
LIC above reproach, as I said once,
instead cf the presen Investment
Commit'ee, let there be 8 Committee
consisting of the Governor of the Re-
serve Bank of India, the Chairman of
the State Bank of India and the
Chairman of the LIC which will deal
with investmen's. Outside these peo-
ple, nobody should be allowed to en-
ter that small Investment Committee
so that the operators will not make
inroads and such scandals which
undermine the confidence of the com-
mon people in the economy will not
be allowed.

Mr. Deputy-Speaker: Shri Shree
Narayan Das. Not a minute after
15 minutes will be allowed. As soon
as the second bell is rung, the hon.
Member has to sit down, whoever he

MARCH 10, 1960

Budget—General 5202
Discussion

might be, even without finishing whe
senteince, if it is unfinished.

i iAo T (TE) 9T
=y wged, wEAg faw w3
qIA F TN a9 I FIS gU W A
s1fg® gaedr F A fawar fear
SR 51 & FIS1 & avg Aifas waedr
F gFeAw &7 A foe e ¥ qaet
& W, T A @ IeTERew

4

iy axf ¥ SO & a@ o
¥ AW 1 AIfgE wEEqT £ A FgEw
faer & ag @== ¥ T Jaw fagy oA
& fau afes aR 2 & fog oF g
Mamg mATFAwag 5=
T AW A ATyt faeTe #1 W w
FUT IBTAT § W AW FT G A9
¥ w7 3 foq werqe 931 §, oW @
¥ 3w 3 o it § @ W gaw
A AT FAT AT AW W FGA F
HIETA FIAT HEATAGF A& & 1 Ig
N e W 6 99 gud 99
aifys AT A ESfa g aET A Y
B ¥500 FAT TIUT g 97 ATMEH
AISET ¥ @9 FIA T 96T 999 aIN
w,Emma A g aO S
T a9 F) 3T F AN Iufeaa |
T TEF F AT AEEE F g qIA
I X wmafa s Ifaa w8, s
fret o 3w & fasm & fog wag &
STaEEFaT g &, @ a fggem
%Y frad gw ¥ fou famwr a@&
fo fregm g, SE®r ETW ¥
faT g wae & w1 fER A & am
®T §aw & foaw Aga™ A 5 @ &
Faea § {5 ag foe s s e o
fra @R Y Y foofa & @€ o= o
feafq @ fr forg feufa & g o mnaet
1 waFtT a1 WAt § 1 w0 o faa
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i @ Tmit @ gw ag ¥ wE g AT A9 AT & g
w fegam # AT —ATR JATEA A g Y A g Aaw ¥ fag
g &Y @ qEf @ d— TTATE A § IV X FGAT @7 AT
W ag faar 2w A g7 w awefe 2 g Rfgn 3@ ¢ v qw sfems
fxo, far f&dt wwx & dwy e, I W 23T &Y TAY A99T ¥ W

ot faa wfaai 3w 1 77 o
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FIAAC &, 99 9w somran g, avafa
9T FT AT §, TF I FT «0@m
%, T 9T FT AT §, F qHAT §
JMF aga Fam ¥ IAET wEA
frar &1 = "y { Td T ar
fEegm o awam & F49,
TS ST TH HAW AGY 4T QY gAY
ST "1 AT ST F1 A IR FfoAT-
A8 T AT FAT 0T fAAFT H
F GHE! FET T 0

Y /Y FI TATC AT § IAHT HER,
| IMI & AR qHiA W SraT @,
fedr @ fFely =7 ¥ ag 9@ AT
9T @ AT aTer ¢ | zgfag A #T
AT Q& & AT AN FIQAT §,
¥fFw o fafaw wear vy 2w ¥
fegamdr gedt & 1 SEY g faea
A & W fa 7 v o faea St
& S ararw Sear FY A A
1 Ry o o ag vy T oo
&7 ¥, faiiw F¢ wRfirs g & gura
IATET G2, AV gL | F WRT
e ar | TSR T oA A
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@IS MR T ET AR
Iy FIR & FmaT J0 9} R
BT 331 T IATEA 7 I3 @) 78 form
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FIT § AT F9Te I3 FI THG T HEA X
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qeTAT ¥ | T W FH AR F
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AT AT ¥ rifd Fva g Hdt
& @ & Foa g g few
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@ g 9 ol @ @Y & SEEr
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& ¥ 39 Ao 1 qgr WY & 1 & I
T AT FT GHGT FI@AT § 6 WY a9
faeft % fegrgeam # ot Y FfoATza
&7 AT FET T ST IGHT G377
QAT FTAT T X TE qE J 4
wew & fag ag aw & FT T
AT WY TAGT F1 AG F A T\
# IAF 59 WFAT FT GGA F@T G |
feft o faw @ #1 T & w
afgw 1+ i & faw woft St ¥ a7
e Fo =g fF gt 98 S
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Tz 7 3 fr @ g § g A%
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& TF R g anfaw fawwar g
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=y faug # 7y § 4 Sw@ @ @
FEAd TG g 1 S I @ ¥ fag
HIEAT o & S & i Fean g |
g & faw w0 Y ¥ @ AN
FET fF g @ f& Qe sAar oy
T IS § IAFT ATH T AT § AW
&1 7 ST 1 F wrar g gt
T ¥ Y F T § I I FA AL R,
I I AGA SATT § | @A &
i wm @, fre & s g,
sodt S £ Ffew oF g
S A W@ g A s g @
fgrgea & T 37 oY 7 oY § ST
&Y 9 a7 T § $R7 S A T g,
Y AT AT FT @ § AT aEy wfeard
FT 78 & ITH AIAEAT gedt AT g |
# g wra g v ot A st
FICHTAT ¥ FTH FL & IJAHT sias
FaeqT # gE gAT 31 afea @ A
1 weaw Aoy ¥ & § faww @
g 3 gre gr afmmr Wk "R
& I iias waedT § §g guT T
Q@ ? ) zafay @ avs w@ {
1 ST & f6 ot HT W T § IR
AT S TR A AT AT ALY | W
aW Ig A9 § 9« & @y gun R
g @ FE AW § 1 WK FEEC
qrga A 1 Fgr o1 5 79 @ A& @
FET gEL BT H 3w T HY L @
a1 ¥ fomen 4y 7y § fir Forerd e
grar g frs armfos A@ g g |
AT TgT W1 99 &9 Y 3T § W
% qaifas AF SFR § W ag
fopa o & fel SR sl st &
§F SATET G 4 qHAT | I ISy
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W T ¥ fF gaa wmae< &7 3T o
A QT T@T §, g v
&g &5, Uz TR wm @ ¢ A
ot a+f A F7 97 gy T ST § )
N A gar @ R w T
T e e # A Afe § e
ey # faaad Ay
W FGT E F I e ¥ 9y s
& fifa gl

T AT H W Fa gy faw
wAY 7 7 ATy et 9T ArdT AT
agt wrae e wre aeer ¥ war an
fs 3w § wfas fawwar a3 @ @
Y v & & mfer adt P o7 @ & Wi
N T EIafis T T RE
T ST 7 gy fawr woAY ¥ awi w@r
a1 fF T i FY AT Sl & A 9w
T FT T@HT ZAT T o 1597 A
fE 77 71 ot W &), w Sawy weAr
WTHSAT & RIeT FEl &Y qal a1 Ia*r
JEATE AT & 1 A A awwar fF
AT AFAG wwd TeE A & fag
I FQA IR FAF A ToAT )
AT 99 q9TT AoET T 9g T
fF & w9 9= F1 @@, gEA T
g & 7 viw v § 6 g A
[ F g7 A N, g ITEfREA
ffauew ore @ afadt ¥ ag @ g
fFemRWF N IqEA T A & &
frt safe foriw o g fadiw & gmw
FAE 1 g W Afaaw ¥ ag @
T g fe g Afaae & wfen
6 a7 o o wweE A @7 g
9 FT F9 q2ATq g ifgw 1 ar
@ g ag Sew war g fF g o
gl ATfeq @y 9y Ie N @ g
6 I9FT G TEATT Y | T HIEAT
¥ #7¢ oY 7 gew e AN A 08
axar § v owo § fe g R
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# wife fawwar afy g€ @ 1 AR
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A & fow #gg & 99 qarfaw gA
SR 1 ¥ qIT AL gHT & | gy
ST 7 Ay S A et ¥, T @ &
wwE #, T @9 FY saeqr &< §, 4,
T< % foaemgar @ § ST 9% @Y
T § Forae awer gaanY g wifed o,
¥ A § foe saer fwr it av
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oy wfY wEvEw & *g £ w9 @ AT
T § 9 f W ST & @ A A
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wre ¥ w7 @ % g ot orgi & ao
&, awi 7@ ¥, qerEt ¥, T ¥ A
v F7 O 3T Y ST § T (X
IFHT AR AR q@T AT § &@ar §
foradr fop o @t &, 23 ag & TR
faer wY v WY w7 Ay & f o o
w9 gY, IEF I ¥ | ¥ faw,
Fq & fapra & form & & o7 fee ga
AUEE anf 7T § 1 SR @ awl
& FAY Anfed fr Y ¥ o< & &Y awt
& o el & a A awfa @
afz dar gar &Y 7y IfEa T v
4 7 & v i gk W wee W
ag 2 A § S wrer gard sfas
e # 39 T & T @ @ g,
wafay & ST WF T MT @
EL

& wREET Tnw () 0 9_
AT FXAT & Y TUET G AT ] 1

st ST T ag OF aEy
wEfas $iw & e w® 77w s
o

it mwd (2gTT) - A 5T
T T &Y 9 I AG) qLEAT |

o worew fog : & AE) wTER
g

Wt sroTm e a@fR g
far WY 7 96 97, @I 9T FAA @Y
T §, T H AHRATE |

@l A & 7w AR g
fr g aga ¥ W TAET T &
& @ &, Ao 99 adiq e 9%
ot T @ § M T A R R §
forr 1 Y% fowmm i & fafaw
&0 §, &Y ¥y ¥, I F @ ¥,
ferart & ax ¥, faoreft & g7 &, it
¥, ¥z ¥ oefir ey ¥ qrr aan

.
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g E wumAr g R AT A g @
9 affy At 79w A e d
wor =fgd

7 & 4 T @ sQw FEw
& 9@ 2 7 IS qT @ A 99w
AT T FY AT WRT, IAT BT BT AT
feeaT am I2TTAT &, T AT A AEHQ
T FA & fAqw, 57 A &7 g
o & fag wr F wfaae ar w3
Y fagrY o A T FF F w F
gar € AT afed | wWR g
AT AN T 1T T fA0g gy
qaar § & gae 3w ¥ w9 aw fae
I @ gu & IAET AT S & fE
FaH FT AT &, IAAT & 6w & § @y
& oy 1€ sfagw ar afufa = a=
X A} afs a1 g aY § awwan g s
Y g @i & A oY 91 g a%d
g o g # femmw N A Q@
qFar @

A Rl & 91y faw @9 Ageg A
S FT-HEATE T § I § TG H
g dfF arg & aw F 9w § 5
g a9 % FE § I R ' e
ST |

Shri Ayyakannu (Nagapattinam—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, Sir, for the reason known to
us there is not much excitement or
controversy over this years new
Budget. But this should not lead us
te think that our economic position
ig satisfactory.

It is a notable feature that our
agricultural production has recoraed
a large increase and our industrial
outputs have made significant advance.
Yet it is not known why there is no
reduction in the cost of agricultural
products. This is a strange phenome-
non that when agricultural production
has increased the prices also are on the
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increase, For this strange behaviour
we can give 50 many reasons. But,
to my mind, one of the main reasons
is the middlemen who are responsible
for this kind of abnormal behaviour
of the prices. So, until we reach a
stage of self-sufficiency, that is, until
we keep pace with our demanis, it is
. quite essential that all agricultural
production should be under State
monopoly. If it is not possible to ac-
cept this suggestion, the alternative
is to have at least effective control over
the prices. Again, in the First and
Second Plans, if sufficient attention
had been paid to agriculture, 1 hope
the production would have increased,
the prices would have come down and
the cost of living index would have
been reduced considerably. In this
connection, 1 appeal to the architects
of our Third Plan to provide sufficient
funds to bring all the virgin lands
under plough, to have adequate pro-
vision for more fertilizer plants, to
allocate sufficient funds to introduce
crop insurance scheme to protect the
farmers from insecurity and sanction
enough money to advance loans to the
tiny farmers for credif-worthy pur-
poses.

The problem of unemployment is
jooming large, day by day. The
failure to employ youths tends to
creatc a generation of non-producers.
It is not only a red signal to demo-
cracy but it is also a great drainage
to our national economy. Sufficient
care should be taken to employ them.
In this connection, I do not think it is
inappropriate to refer to the un-
emplovinent  problem amcng  the
Scheduled Castes. These people are
placed in a peculiar position. But for
the scholarships and other ~oncessions
given to them, it would not have been
possible for them to come up to
matriculation or graduate level, But
this education does not leave them to
win the bread nor have thcy enough
money or other ancestral resources to
depend upon. They are in a very
precarious condition, just like a ship
at sea without a rudder or compass.
The planners should take special care
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of them and they should be treated
in a sympathetic manner and some-
thing should be done immediately.

Sir, coming to the taxes, as I have
said in the outset, the Budget pro-
posal is passing through largely with
acclamations and congratulations, w.th
a few exceptions; because the hon.
Minister is tapping without hurts.
Even this tapping might have been
reduced to a considerable extent if
all the taxes already levied have been
collected in an efficient and regular
manner. Prof. Kaldar has said that
the income-tax evasion in India
amounts to about Rs. 200-300 crores
every year. It may be argued that it
is the same condition in other
countries also, with regard to all the
taxes on personal assessment. Per-
haps this may be the reason why
Gladstone has said that this kind of
taxation leads to a ‘nation of liars'
Yet we have to accept that fraud and
evasion are too much in our country.
May I submit, in this connection, that
in some of the European countries,
the names of the income-tax payers
are periodically published in all the
laral public places and newspapers?
‘rrus kes two advantages, It is likely
that each one of the tax-payers would
have an eye on his colleague and this
would serve as a good check. Again,
for the sake of prestige, each one
would be tempted to overstate rather
thea understate the income. So, my
suggestion for the publicatior of the
names of the income tex payers may
be considered.

The Government has imposed the
maximum taxes on the rural popula-
tion. They have almost exhausted
them. But there are some good
sources in urban areas where we can
got moOre revenue. For instance,
some persons are ownirg tifty or
hundred houses in a town. Theyv
should be taxed directly so that we
cuzn get more revenue.

1 wish to say a few words about

the indirect texes. It is & mid-
Victorian wisdom to adopt such taxes
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1 the nepe tnat tney are not being
felt. Now, the ways are so much
advanced and we can put direct taxes
and collect them without evasion.
These indirect taxes ultimately end in
robbing the poor man. We should
consider imposing more direct taxes
so that the poor are not taxed too
much. Concentration of wealth 1n &
few hands is always dangerous, It
is neither good to the society nor to
the individual concerned. 1t can be
tackled only by two means: airect
taxation or compulsory acquisition, if
not by revolution. To save our big
brethern in tnis country, it is better
they are directly taxed and we can
thus ultimately pave the way for the
socialisation in this country.

As the House is aware, even though
Madras State is advanced in many
respects, in regard to industries it has
not developed as it is to be expected.
My esteemed friends here referred to
the Neyveli Project which is at pre-
sent planned for producing only 25
million tons of lignite. This may
be increased to 6'5 million
tons so that we «can help to
plan the steel plant as well as the
lignite project simultaneously. Again,
it is said that in Cauvery basin there
is a lot of oil and they have made a
survey. Sufficient funds may be pro-
vided at least in the Third Plan to ex-
ploit the oil resources. The proposal
to start the aluminium industry may
also be given sufficient aid.

In conclusion, may 1 request the
Finance Minister to give some relief
for the diesel oil which is used for
agricultural purposes? It is also to be
considered whether we can lift the tax
levied on cycle parts, commonly used
by the poor people. There are so
many ‘ways to get revenue and so we
can consider whether we can at least
reduce this tax.

Lastly a word regarding the levy of
tax on imported films. I am not
bothered about the film industry be-
cause as has been well-said by some
hon, Member here, it is not giving
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good education to the people and just.
like drinking, it also becomes an evil
habit, particularly for the labour class
people. At the same time, we should
see whether it would not completely
annihilate this industry. Because of
this new tax, every film has to spend
a lakh more. It would not only
paralyse the industry but will also lead
to wholesale unemployment. I suggest
they should have a graded taxation..
For instance, if the film is of 1,000 feet,
they can tax something and if it is
more than that, the tax may be more.
In that way, we can reduce the length
of the film also.

I have pleaded for exemption and
relief for some of the ariicles and
anyhow the Finance Minister has to
consider all these things. Most pro-
bably he may turn down all my re-
quests. There is a saying that every
old tax is good and every new tax is
bad but the new becomes good in
time. With these words of Professor
Conard, I conc ude and I hope that
the Finance Minister will lead us to
plenty and prosperity.

st @y W (STeg-fea—
gAgfea snfaai) :  SAreww AR,

IS AR AW § Y o o o1 @ &

§ 9 & gravy ¥ a9 ¥ qg N FFAT ATl

g1 = & 5 @i v wd gu

Y AW qERT AE FT TEHAT WX AT

FEY I wFar, e A I wamw By

hz F@ § a8 W A A a9

aifgd | wawWHFEI R E o

T UF IS N §, TAH Y g agq

IO = g AT FAEY A T

& A AT A QA A @ wwd, FOE

T Tz wrd AR R F o w §

for W A € | O T ¥ 9w

AT 9% 25w FE Ay § @Y 39 ¥ g
LI FET TR )

14 hrs.

e 3w ¥ gfem d=m w0y
) amare § § 39 & fAq wwdNe W
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T ¥ famd it wiE sfe =g
famd aga a9 & 1 97 F 0% 2@
It § ¥fFT 0F oF AW aF qg 0
9 & 7@ e § e o a9g § w0
I # Ao 9 awT FET ¥ @Y
£ S W AT TE 9] i
T A s @ A iy ogEd)
AT @& o g a=4§t &Y ae
fer 18 q 9% YA TEAHE T T
¥ fxd 9y 4, ¥ fgd @ & =
AT § 7y au #< fawn fr ag @
e &Y e FO0 | R qanid
#Y g ag & 5 o oF 9T aw ey
T FY Fer q@) faw wr g e @
TR FEFR AT @ | 99 A @
T W E | T H IT AT q@Ar qmwa
T 2 F AN A @ e
TG FT TS |

™ ¥ momar qAF § gAY
oot & 1 TATST gER IW F W A
HAET qFaT § | A 0 To AT WA
¢ = & AT ThF amt & for o
afiww & 1 A AT =R af@r @
9g Ro Fo WA TRH F FI HIAT AL
F FT GFAT & 7 WO T Y e

£

It @ s e w7
qrady s g ¥ dEE 9 ag ?
fetfafaeas fewdde & fad gomer &

~
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I & F g0 ¥ @W F fa J9
T G @Y, § JW A9 aT qeal
F ¥T QIR AT F AW &, T & 99
@Y ¥ fad s A §, dar & ofr
AT I T A §, IT F L AR=AT
Wi gE & 1 99 g g § a9 e A
fFpar ¥ ? 9 TG FT AEE F4 ¥
v grdgd & @ 9@ W
et At fbaT omar & 1 F ST
FET FH F A H Fg @ AT, 9
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Shri Naushir Bharucha: Mr. Deputy-
Speaker, Sir, I am unable to agree
with those who have been showering
congratulations on the Finance Minis-
ter on the presentation of an extre-
mely fine budget. The ou'standing
‘mpression which I gathered from a
perusal of the budget is that it is a
budget of aristocratic  dimensions
based on the resources of a pauper.
The central theme of the budget is
the Plan. Even if we cursorily ex-
amine how this Plan is financed, one
hesita‘es to think what will be the re-
sources that will be available to this
country from which it wi’l have to
finance a still more  gigantic third
Five Year Plan.

Sir, the revenues have becen esti-
mated at Rs. 896 crores and the ex-
penditure at Rs. 980 crores leaving a
deficit of Rs. 84 crores out of which
Rs. 23 crores are met from fresh
taxation and the balance of the de-
ficit has to be provided by means of
treasury bills. Time and again I have
protested in this House aginst the
abuse of treasury bills and it appears
that my protests have been going in
vain. Yesterday, the hon. Deputy
Finance Minister quietly and coolly
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announced that no doubt the issue of
treasury bills meant that one way of
deficit financing.

May I point out to this House that
according to the figures given by the
Government themselves, during the
three years of the second Five Year
Plan, Rs, 2,450 crores have been
spent. In the current year, Rs 1,121
crores will be spent and in the budget
year Rs. 1,174 crores wi'l be spent,
making in all a total outlay for the
second Plan to the extent of about
Rs. 4,700 crores. Where does this
Rs. 4,700 crores come from? It may seem
very strange, but I must draw the atten-
tion of this House to the fact that 75
per cent. of this has been financed by
deficit financing and by borrowing
without ever a thought as to how the
repayment is going to be made.

I shall give the figures. By the end
of the budget year, the total amount
of treasury bills will run into Rs. 1,650
crores, Treasury bill means that the
Reserve Bank is asked by the Govern-
ment to issue certain bills without
having a backing of even a single
ounce of gold by way of fiduciary
backing. In other words, it is nothing
more than this: that instead of utilis-
ing the Nasik printing press for print-
ing the notes, they only print bills.
That is the only thing. The Deputy
Minister of Finance admits that that
is one way of deficit financing. It
will reach a gigantic proportion of
Rs. 1,650 crores by the end of the
budget year. Added to that, there is
plain and honest deficit financing to
the extent of nearly Rs. 1,200 crores
by printing of currencies. That
gives in all a total of Rs. 2,800 crores,
out of about Rs. 4,600 crores. Added
to that, we have got market borrow-
ings and small financies, which I put
at no more than Rs, 800 crores for
the five years. That gives you
Rs. 3,600 crores through deficit financ-
1ng, treasury bills and borrowing. The
rest has come from foreign aid and
other resources.

Then, what has happened to the
Rs. 900 crores of additional taxation
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which has been levied in the course
of the five years of the Plan? It has
gone for meeting the increasing ex-
penditure of the administration—on
defence, on civil administration and
so many other things.

Therefore, when we look at the
fact that out of Rs. 4,600 crores,
Rs. 3,600 crores have been financed
through deficit financing, treasury
bills—which is nothing but one of the
worst forms of deficit financing—and
by borrowing, the House may ask
what is going to happen to the third
Five Year Plan, and where the re-
sources for it are. We have been
told that our sterling balances on the
19th February, 1960 stood at Rs. 203
crores. Under the Reserve Bank Act,
you cannot draw your foreign securi-
ties below Rs. 115 crores. Therefore,
the disposable foreign securities
amount with us is only Rs. 85 crores
or Rs. 88 crores. With Rs. 85 crores
or Rs. 88 crores as our basis, which
may dwindle down to Rs. 50 crores
or so by the end of the budget year,
we propose to have a third Plan of a
still more aristocratic dimension run-
ning into Rs. 8,950 crores. The
superstructure of a third Plan which
may very well border on Rs. 10,000
crores has to be based on sterling
assets which may be no more than
Rs. 50 crores. Added to that, we will
have to repay those loans which will
start maturing repayment, and I real-
ly do not know how the House
thinks—at least how a certain section
of this House thinks—that the budget
gives no cause for concern.

What is the inevitable result of this?
Whether you like to speak it out
frankly and recognise the ugly fact
or whether you like it to conceal it
in any other language, the value of the
rupee is going down. The rupee has
become suspect in the international
market, and though today the inflation
is small and gradual and the hon.
Finance Minister takes the credit for
having controlled it, there is ne
Finance Minister still born on earth
who can control inflation.
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Shri Morarji Desai: I have never
taken any credit.

Shri Naushir Bharucha: He cannot
take and he will not be able to take
credit.

Shri Morarji Desali:
never taken credit.

Shri Naushir Bharucha: I am glad
that he says he does not take credit
for controlling inflation. It means that
he is helpless in controlling inflation.

Shri Morarji Desai: That also is
not true.

I said I have

Mr. Deputy-Speaker: He does not
take credit; not that he is capable of
controlling or not capable of control-
ling inflation, etc.

Shri Braj Raj Singh: He may be
capable of it.

Shri Naushir Bkarucha: Assuming
that my hon. and learned friend says
that he will be in a position to control
inflation, let me ask thig question.
The money supply which has been
added in one single year is to the
tune of Rs. 170 crores, which is near-
ly 10 per cent of the existing circula-
tion of notes. Production has not gone
up in similar proportion. If the same,
game is to be played in the course of
the third Five Year Plan, 1 wonder,
what will be the position. Most of
the hon. Members must have noticed
that on the bullion exchange, the
price of gold is going up. Price of
gold is going up is nothing but another
way of saying that the commodity
value of the rupee is going down.
‘That is at the bottom of the discontent
that you find against the Pay Commis-
sion’s report and everything else that
you see in the shape of hartals, strikes
and what not.

Therefore, I ask this question. If
today, we have financed our second
Five Year Plan largely by deficit
financing, how long are we going to
continue and carry on this game
The Reserve Bank cannot issue trea-
sury bills indefinitely. A time must
come when we will have to cry halt
to it. I should have thought that the
Reserve Bank, ag the custodian of the
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finances of this country should have
stood up against the Government ard
said, “We shall not issue treasury
bills at your bidding and dictate”.
What is the financial custodianship ot
the Reserve Bank? It has become a
handmaid of the Government and it
brings out currency and treasury bills
at the order and dictation of the Gow
ernment. This type of thing cannot be
continued any longer. I think we are
heading for a crash and when it-
comes, it will involve everybody in
onc common disaster,

Sir, money was obtained by begging
from foreign countries and by creating
paper currency. How is it being
utilised? It is being sunk into bottom-
less sinks without any comensurate
return. It is wrong on the part of
the hon. Minister to say, as he asserts,
that the budget and the plan are to
lift the economy from stagnation and
to get it moving to higher levels of
production and higher standards. The
first common principle is that whatever
you have borrowed, you should be
able to pay back. We have sunk, for
instance, in the steel plants, nothing
less than Rs. 560 crores. What is
going to be the income, I do not know.
I have got my doubts whether the
steel that we produce in these steel
plants will be sold in the market at
anything less than the imported price
of steel. If this is the type of expen-
diture that we are incurring, I doubt
whether we will be able to make good
the amounts that we borrow from
other countries and to return back
part of the paper currency we are
creating today.

I come to another aspect. So far as
our sterling and foreign securities
resources are concerned, we have
been told—I take these figures from
the budget—that for 1958-59, Rs. 339
crores was the current account deficit,
out of which Rs. 320 crores were met
from foreign capital investment.
Again, in six months of 1959-60,
Rs. 142 crores is the current account
deficit, out of which Rs. 115 crores
have been met by foreign aid. There
is no gainsaying the fact—and the
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hon. Minister has admitted it in his
budget speech—that our mainstay, is
foreign aid. In other words, the main-
stay of our Plan and the main-siay of
the country’s economy is the beggar’s
bowl. How long is it going to be filled
up? We say that no string attaches
to foreign aid. I know no strings
are attached whether aid is from
Russia or the U.S.A, but a time may
come when by simply refusing to fill
up your beggar’s bowl considerable
political pressure can be exercised on
the country, a pressure which it will
be extremely difficult to resist. So,
it is no use saying that there are no
strings attached and there is no obli-
gation incurred by the country. A
beggar or a borrower is ever under
obligation and they are always bound
by the string of the moneylender.
That is our position.

1 come to the taxation proposals to
which I will briefly devote some time.
I am surprised that internal combus-
tion engine used for agricultural pur-
poses is being subjected to taxation.
On the one hand Government is
thinking of providing cheaper electri-
city for lift irrigation, a thing which
is very commendable. On the other
hand, it is imposing burdens on
agriculture, making it impossible for
it to produce more. The same thing
with regard to cycle parts, the poor
man’s transport. The hon. Finance
Minister, who has perhaps not sat on
a bicycle for 30 years or so, cannot
understand the grievances of the poor
man who rides the bicycle on roads
where there is no other transport or
where transport is so costly that it is
beyond his purse. The hon. Minister
does not understand because it does
not pinch him.

With regard to road transport, I am
surprised that transport is being in-
creasingly handicapped at a time when
we need more of road transport.
Vehicles up to 16 HP. will pay
Rs. 1,000, cars over 6 H.P, Rs. 3,000
and other vehicles 15 per cent ad
valorem or Rs, 2,500. There is more
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taxation on diesel oil and on tyres. I
wonder what is left in the field of
transport that the hon. Finance Minis--
ter hag not taxed.

The only thing which I can approve
of is that it is good that income from
co-operative  societies has been
brought within the purview of income-
tax.

So far as prize bonds are concerned,
I was rather surprised that the Fin-
ance Minister, who the public believed
was always on a high moral pedestal.
has fallen. They say, “The angels
were bright, but the brightest of them
fell”. Maybe, perhaps, it was a slip,
as Raja Mahendra Pratap had said.

With regard to the question of Posts
and Telegraphs being placed on the
same footing as railways, 1 strongly
object to that, because payment on
the Dbasis of capital-at-charge is
erroneous and it does not give the
general revenues a proper return.
What is more, as one hon. Member
pointed out, placing P&T on the
some basis as railways will take it
e«away from the effective supervision of
this Parliament. 1 protest against
that, but if at all it is to be done, I
suggest that the Railway Convention
Committee proposed to be appointed
should be expanded into a Public
Utility Convention Committee and the
payments to be made by these com-
mercial departments should be based
on certain scientific principles, the
bases for which are available in any
good text on economics and finance.

There is one thing to which I would
refer and I will close my observations.
That is the States Reorganisation Bill
which has been published in Bombay
yesterday. It is a good thing that
thig Parliament has at long last
thought fit to give two States one to
Maharashtraians and one to Gujeratis.
I hope the process of bifurcation will
not bristle with difficulties. Unfortu-
nately, it appears that in the resolu-
tion of border disputes, in both north
and south of Bombay State, no fixed
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principle has been applied and it
seems that some sort of ad hoc settle-
ment has been arrived at. I appeal
to Government, particularly the Home
Minister, to exercise his discretion
and modify the provisions of this Bill,
so that the boundaries are decided on
certain definite basic principles and
justice is done to all. We, in Maha-
rashtra, are not averse to any areas
going to Gujerat, if by applying one
yardstick that is the result. I hope
Government will look into it, so that
both - the States may get a start with
harmonius and fraternal feelings and
the tragic events of the past will be
forgotten.

Shri Kamalnayan Bajaj: Mr.
Deputy-Speaker, Sir, the hon. Finance
Minister has not presented a brilliant
or a greal budget. It is not really
necessary in the stage of the develop-
ment of our country that a brilliant
budget should have been presented
either. We know in the past, when
brilliant budgets have been presented
what has becn their fate and the
complications they created. In a
growing economy and developing in-
dustrialisation of the country, what is
really needed is a realistic approach
and a sound budget, which I am glad,
the Finance Minister has presented to
this House. For defic't financing
many arguments have been put for-
ward. I would only say that it is
justified for many reasons but, above
all, because of the credit-worthiness
of the Government. It js true that
deficit financing to the extent it is
resorted to and the borrowings, as
far as possible, should go into the big
projects which would yield wus
revenues in future. If that is borne
in mind then there 1is hardly any
danger to our economy becoming
shattered as pointed out just now by
some of the speakers.

In a developing economy certain
amount of inflation is unavoidable
whatever you may do, and to check
that tendency the emphasis should be
on greater production. If the Finance
Minister had provided more incentives
for capital formation and savings in
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the present budget, I have no doubt
that would have been a better check
w inflation. It would have created a
climate in the country for greater pro-
duction at a faster pace, and that
would have been a sounder foundation
for the inauguration of the Third
Plan.

Yesterday, while answering a sug-
gestion that the income-tax exemption
limit should be increased from Rs.
3,000 to Rs. 4,200 the Deputy Minister
of Finance, Shri Bhagat, compared the
figures of other countries with that of
ours, which is not very fair, Because,
in other countries many social ameni-
ties under the welfare schemes are
provided they are not comparable in
our country. For that reason, I think
the comparison is not proper.

Another reason for this suggestion
is that this limit was already higher in
the previous years and it was reduced
only recently. Now with the cost of
living going up higher still, there is
all the more reason why this limit
should be increased. Apart from that,
when indirect taxes are also increased,
the share of burden of that indirect
taxation also goes to the person who
pays these lower limits of income-tax.
Yet another reason is that the revenue
from this group by way of income-tax
is comparatively very small and the
percentage of administrative charges
for the collection of these revenues
are much more. Because of these
reasons, I would appeal to the Finance
Minister to reconsider his decision and,
if possible, increase the limit from
Rs. 3,000 to whatever figure that he
thinks is reasonable this year or bear
that in mind when preparing the
budget for next year.

Yesterday, the Deputy Minister
stated that direct taxation has reached
a very high level. When the vertical
taxation has reached the saturation
point, the taxation has to be broad-
based by the horizontal approach to
obtain the greater proportion of the
revenue yields and, to that extent, the
Finance Minister has laid a very
sound basis, I have no doubt about it.
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As more and more indirect taxes are
made applicable, the vertical length of
the personal taxation will have to be
cut from either end. True, nobody
will justify the evasion of tax in the
«country as proper but evasion specially
in personal income-tax, is greater in
percentage on either end of the slab;
it is not so much in the middle. = For
that reason also the length of the per-
sonal taxation gshould be reduced
from both the ends.

The excise duties this year have
been spread on a large number of
commodities. It is good on principle. I
am, unfortunately or fortunately, I
would rather say fortunately, connect-
ed with several industries like lamp,
tubes  aluminium plates, scooters,
three-wheelers ete. on which  excise
duties have been levied. I think they
can really bear it. If it is necessary
for the country, even if it affects
those industries, they can bear it.

Shri Braj Raj Singh: It will have
its effect on the masses and not on
industries.

Shri Kamalnayan Bajaj: Even the
industry suffers when the prices go up,
because the sales and other things are
bound to be less. When there are no
imposts the benefit also goes to the
masses. No  industrialist would
naturally like that there should be
excise duties. But if it is essential
and the benefit accrues to the country,
it should be levied.

1 would only like to point out that
though the Finance Mihister has
enhanced the excise duties on lamps
by 650 per cent, it really works out to
60 per cent and more. I do not say
that, for that reason, it should be
reduced. But if you say that it has
been increased only by 50 per cent,
it will create an impression in the
minds of the public that whereas the
tax has been raised only by 50 per
cent, the industry is charging them
more.
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1 want to say something about the
excise duty on auto-cycles, with whick
I am not connected in any way. 1
personally feel that it is very much.
The percentage of the duty is really
very high and it would put that
industry into hardship, because the
duty on auto-cycles is also Rs. 175.
While the range of price for the auto-
cycles might be Rs. 300 and above,
for scooters the range of price is
Rs. 2,000 and above, whereas the
excise duty on both of them is Rs. 175.
It seems to have escaped the notice of
the Finance Minister I would humbly
request him to go into that question.
If he finds that some hardship is there,
I am sure he will reconsider the
question.

Then, the different rates of sales tax
in different States are really causing
great hardship to the industry and
Trade. There js a lot of corruption
and litigation and there are all sorts
of difficulties. Since Congress Gov-
ernment ig functioning in all the
States, if the Finance Minister with
his personality and weight can bring
about some sort of amalgamation of
sales tax in different States as and the
additional excise duty on articles in
the country I am sure that it will
result in a lot of benefit to the society
at large and also to the Government.
It will remove many complications and
litigations; it will minimise evasion
and corruption; it will definitely yield
more revenues to the Government
Also, the collection expenses will be
far less if these are collected at the
source and not at the consumer end.

In tre company taxes the present
rate of 45 pe: cent s found to be very
high by the ccmpany experts. While
the Budget - -: being presented last
year, the Finance Minister stated that
it was not the intenticn that the inci-
dence of tax should be increased, or
more revenue has to be collected,
through this tax, the only intention 18
to obtain the procedural advantage or
convenience. In practice, it is found
by the companies that more taxes
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have been paid to the Government.
The Finance Minister says that suffi-
cient amount of experience has not
been gathered. My only humble
request to the Finance Minister is
that if really more revenue has been
collected so far, then he should give
his consideration to this and re-adjust
the taxation in a suitable manner. Of
course, he is within his rights to levy
more taxes on companies if he likes,
and he can get away with that. But,
in view of the assurance that he has
given in the past, I am sure he will
reconsider it on that account.

Regarding preference shares, there
is a great complication about the
dividends which have been contracted
by the companies on the one side and
the preference shareholders on the
other. Normally, I would not request
the Government to intervene in minor
matters, and the Government is per-
fectly within its rights to say “Well, it
is your affair; we have nothing to do
with it”. That is what the Govern-
ment has more or less done. But, in
this case, I do not think it is proper,
because it will lead to a lot of litiga-
tion ang heart-burning which is not
justified. The fault is not of the trade
or the parties who have contracted it;
it is the result of the switch-over to
a new system of taxation, because of
which this unavoidable difficulty has
come before the companies.

The Finance Ministry cannot get
away easily by saying, “It is not our
responsibility”. It is their moral
duty. If nothing can be done, as far
as the preference shares are concern-
ed, at least the status quo should be
restored or some methods should be
found out which the difficulties, if
they ‘cannot be althogether eliminated,
could be minimised.

I have heard the hon. Finance
Minister’s reply in the other House.
Still, I do not feel convinced that
there ig any justification for the tax
on bonus shares. However, I leave it
to his better judgement to consider it
and do whatever he thinks advisable.
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The extension of relief on donations
to charitable institutions ig welcome.
But donations not only in cash but
also in kind should be exempted. It
has been extended, say, to commodi-
ties like sugar for the sugar industry
and so on, but it should be extended
to land, buildings, investments etc,
even if they do not form part of the
revenue of the year.

Another suggestion is that wherever
land and buildings are donated the
value is often more than the amount
allowed, under section 15(B) of the
Income-Tax Act, for that year. The
donation should be allowed to be
spread over a number of years just
as exemption of medical expenses
from expenditure tax is allowed.
These changes, if adopted, should be
deemeqd to have been included in the
tax always so that the benefit will
accrue to the charities. Very often
people find that they have houses,
land and other property to give but
they are not able to give it to the
charities because exemptions for
such charities are not forthcoming.

The Chinese Prime Minister is visit-
ing our country. With a very warm
heart and in a cordial manner I would
welcome him. It is not proper for us
to speculate about or anticipate the
outcome of such a visit. We must
pray and hope for the best. It is in
the interest of our country, in the
interest of China and in the interest
of world peace that we should create
a suitable climate for the ncgotiations.
Whatever best that can be done we
should do so that proper results may
come out of it. Some of the speeches,
which were delivered in this House,
were not conducive to such an atmos-
phere. I think it is injurious not only
for our country but also for the world
at large. I would plead with every-
one that even if an enemy comes to
our door the Indian hospitality should
always be there and we should extend
it. We are not at war with China.
It is only a dispute. You may call it
whatever you may like. But when
he is coming to our door, we must
extend our hospitality and wait for
the results.
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Dr. M, S, Aney:
we have invited him.

Specially when

Shri Kamalnayan Bajaj: As hon.
Member, Dr. Aney suggests, specially
when we have invited him it is all
the more necessary that we should do
that.

I would end, if you could give me
only half a minute, by referring to
corruption. Corruption has increased
in this country. But that does not
worry me much provided there is
strength in the country to combat it.
It there is a punyaprakop (Righteous
indignation) among the people to fight
corruption then there is no danger.
But there is apathy in fighting this
corruption. Moral strength is decreas-
ing. That, to my mind, is more alarm-
ing. The Government itself is not
clear about what to do. Its apologetic
attitude is not going to help us much.
I would suggest to the ruling party,
of which I am an humble member,
that if we want to root out this cor-
ruption from this country it is our
duty to root it out from the ruling
party first and enforce discipline. If
we do that, it would be easier for us
to remove corruption even from the
Government.

Regarding the bifurcation of Bom-
bay State I would take some other
opportunity to speak.

Shri Thanu Pillat (Tirunelveli):
Mr, Deputy -Speaker, Sir, much has
been said about inflation and prices
by the very people who have been
contributing to inflationary tendencies.
The barons of big business and dicta-
tors of trade unions an either side
have been creating that inflationary
tendency and in the name of mopping
up the purchasing power we have
been levying indirect taxation time
and again. The sector, which is the
most affected, is the wage-earing
sector of middle-class men, but not
middle men, who go about in the
country with the loot buying and sel-
ling. These poor and humble wage-
earners are always the target of atlack.
Even when the much talked of corrup-
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tion is referred to they always point
out to the lower man. It is always
transferred to the lower subordinates.
They are said to be the cause of all
the evils in this country. I would
humbly submit that that middle class,
which is so much hard hit and des-
pised, is the spearhead of all actions
and activities in this country. In a
country which is devoting itself to a
dynamic expansion and development
programme, the role to be played and
being played by them is not small but
very great. I would request the Gov-
crnment to pay attention to that class
of people, whom they have so far
forgotten. Let them remember who
were in the forefront and who were
the pioneers during the freedom
movement days. Who took the brunt
of it? Let them not forget that in
this war against poverty it is the same
class of intelligentsia, the middle class
who are not rich and who are not
labourers, which is going to play the
greater part. They will have to play
the greater part if they want to
achieve the results. The planners and
the administrators would not achieve
that result of planning unless there
is co-operation from the executive.
And that executive means not only
people in Delhj in the Central services
but in other services also, particularly
in the State services.

The hon. Finance Minister has said,
corroborating the Pay Commission,
that the Central Government cannot
take responsibility for the pay struc-
ture of the State Government people.
The Central Government is having
more money. Therefore we pay more.
From where did we get the money?
We plan from here. We allocate funds.
We give loans or grants. But which
is the wealth producing sector in the
Government activities? It is the
employees of the State Governments.
We arc more or less only a collecting
agent of taxes both direct and in-
direct. The real producers of wealth
are governed by the administration in
the States. Therefore it is very perti-
nent that Parliament should pay
altention to their wage structure and
their emoluments. There is no use in
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saying that it is a State subject;
because we take away the best of
their available finances by way of
taxation and what is left to the State
Governments is very little. With those
meagre finances they cannot possibly
pay these wages which we are trying
to give.

The Pay Commission has observed
in its recommendations that Delhi
Administration is concerned mainly
with the administration of the Capital
city and its employees have to live
under the same conditions as those
employed in the headquarters organi-
sation of the Central Government,
therefore the people in the Centrally
administered areas, particulary, in
Delhi, because they come in contact
with the Central Government ser-
vants, they should be paid the Central
Government wages. That is the argu-
ment. If a man in Delhi working in
the State Government could be given
a better wage because he is in Delhi,
is it not a corollary to this that tne
man in the State working in the
Central Government should get only
the State Government’s wages and
nothing more than that? It is diffi-
cult to reduce; it is difficult to up-
grade. Then at the time of our con-
tidering this new wage recommenda-
tion, at least we should have applied
our mind to it. We are not an imperial
Government herc. Whatever reasons
might have been there in the British
days for different wage structure for
the Central and State Government
servants, there is no logic or reason
why we should have this difference
now. How we find the finance is a
different matter. It is for the Finance
Minister to find the sources from
which we can take it out, and we
always endorse his taxation proposals.
He has to tax if he has to give more
money to the States, or give them
ways and means of paying better
wages.

Take for instance a Class IV
employee or a clerk in the P. & T.
Dcepartment. They do mostly stereo-
typed form-filling work. They are
not working in the fleld of develop-
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ment. But the Central Government

c¢mployess, and the railway and postal

cemployecs are causing a sort of dis-

parity as compared to the wages of

the State Government servants.

So far as people in Delhi, Bombay,
Calcutta or any big city are concerned,
their wages may be at a higher level.
But if a Central Government servant
living in Tinnevely or Madura gets
about Rs 90 and we give him a 10 per
cent dearness allowance in Delhl
where the cost of living is much
higher, how is it justifiable? If the
Delhi wage is a fair wage, then the
wage in the other towns is an over-
wage; if the wage in the towns is a
fair wage, the Delhi wage is an under-
v:age.

I would therefore like Government
to consider ways and means at least
by the end of hte Second Plan, and
come to some understanding with the
States, for making the emoluments of
the Central and State Governments on
a par in the same city. Give them
all assistance if they are transferred
elsewhere. It is said that Central
Government servants are liable to be
transferred, but is everybody being
transferred every day?

Of and on, there is demonstration
and demand for more wages. However
much you pay, they are not satisfied.
While speaking on the Pay Commis-
sion’s Report, Shri Narayanankutty
Menon said that when you pay Rs. §
the trader robs the man of Rs. 18.
Then, why demand Rs. 5 more when
you are not able keep that Rs, 5?
There should be a price-wage policy.
There is no co-ordinated price-wage
policy now. We are paying only one
sector of organised agitators, the Gov-
ernment servants who may constitute
six or ten million. Among 400 million
people of India, if ten million people
arc to be pampered in this way, who
is to care for the other 390 million?
Are we going to guarantee this pay-
ment to all? What about the people
who are not paid, for whom we do
not take any responsibility? Who is
giving dearness allowance and all
these concessions to the people work-
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ing in the fields, people working in
the shops and the self-cmployed small
artisans?

1 would submit that the Government
may consider giving wages in kind so
far as the food content is concerned.
You were giving grain shop facilities
to the railway employees, and because,
when market conditions improved, a
large number of people opted for cash
dearness allowance, you had to close
1t down. We are asking the country
to resort to co-operative methods of
production and distribution. Why not
Government set an example by
starting  co-operatives for  their
cmployees, and distribute their wages
in respect of the food content, consist-
ing of eight or ten items, in kind. If
Government resorts to payment of
dearness allowance in kind, it will
combat inflationary conditions. The
private sector can also be asked to
foilow this method. If they are asked
to give grainshop facilities, I am sure
they will not procure at higher prices.
They know how to procure at low
prices, or even to produce at low
prices. The cause of this inflation is
that they just want to please one set
of people, to pacify them, not to take
up their challenge, and there is over-
payment in one sector.

They say there is more production,
but prices are also higher. How is
it That is because, though we are
producing more to a certain extent,
new people are having a little more
money now and they have started
cating rice for the first time; they
wera till now living on other coarse
rrains. That is the reason for infla-
tion and higher prices in spite of
greater production. No doubt we
have produced more, and Government
can take credit for having done a
good job of it in the two Plans.
Nevertheless, prices are increasing
because new people are having more
purchasing power now.

Take for instance sugar. There has
been criticism among the public and
by the other parties about the increase
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in price, and our Prime Minister’s
observation that greater consumption
of sugar is a measure of our pros-
perity. From 8 lakh tons, production
of sugar has increased to 21 lakh tons.
Surely, it is not the same people who
were consuming 8 lakh tons, who are
now consuming all the 21 lakhs.
Obviously, new people have started
eating sugar.

I would suggest that by the end of
the Second Plan we come to a settle-
ment obout the wage structure both
for the private and public sectors.
The private sector is always paying
much higher, because they want to
reduce the high incidence of taxation
of 12 annas or 14 annas in the rupee.
And whom do they pay? Their kith
and kin, or pet people, at the rate of
Rs. 5,000 or Rs, 7,000 while we are
putting a ceiling of Rs. 2,500 for our
best top-class officers. So, talent is
flowing from the Government and the
public sector to the private sector. I
know several scientists who join the
CSIR just to make it a stepping stone,
and then go away to Burmah-Shell,
Caltex or some other company where
their emoluments are higher.

I would suggest that the wage
increase should be commensurate
with the incore in per capita income.
At the beginning of every Five Year
Plan let us come to a tripartite gentle-
man’s agreement about wages, pay-
ment of dearness allowance in kind
etc; and as the country develops and
progresses, let it be reflected propor-
tionately in the wages of the workers.

My hon. friend Shri Sampath, the
other day referred to the Neyveli
project and expressed doubts abou:
a steel plant coming up in the
South. I do not know why there is
this fear complex. The Government,
I understand, has already set up a
committee to go into the technical
feasibility of it, and they are at it.
Perhaps he feels that it is bound to
come and wants himself or his party
in get the credit for having suggested;
or, he wants to instil a certain fear
in us so that we may also shout about
it. T have confildence in the Govern-
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ment that where a project veport is
good, they will not fail to implement
it, because they know the region is
industrially not advanced and so we
are entitled to a certain consideration.

The development of the Tuticorin
port was suggested as early as 1914,
and we cxpected it to be included in
the Second Plan but that has not been
dorie. A million tons are being
handled by the port now, and this will
go up to 1} million tons shortly which
it can hardly cope with. Therefore,
the development of the port is very
urgent, and I hope Government will
give consideration to it at least by the
end of this Plan.

Mr. Deputy-Speaker: Dr. Atchamam-
ba—Shri Achint Ram.

15 hrs.

ot wiwq ww (sfegman) @ 9m-
e "ERE, § W9 A g & fad
wqae @ g f& oo R ae
zrew fawrr & o

Dr., Atchamamba
rose—

Mr. Deputy-Speaker: I thought that
the hon. Member wanted to speak, and
therefore, I calléd her, but she did not
get up. So, I called Shri Achint
Ram.

Dr. Atchamamba: I got up, but I
found that meanwhile, Shri Achint
Ram had been called.

Mr. Deputy-Speaker: Now, let Shri
Achint Ram speak. I was looking
towards the side of the hon. Member,
but the hon. Member did not get up.
Now, I am afraid she has got up a
little late.

Dr. M, S. Aney: She got up, but in
the meanwhile, Shri Achint Ram
began.

(Vijayavada)

Mr. Deputy-Speaker: Now, Shri
Achint Ram might proceed with his
speech.

it ufewr ww: 7@ o=ix & fr
gg Y@=t g, Iw & w0 AW TEw
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FTeT G ST | AR fae A wERy
Y I TF A9 A9 HC § A AR
¥aq '@ e AG fw F faw WA
% afew 1@ @ ¥ A 5 & midae
3 g § A Tt oY & e ¥
yarfa® fergeam ®1 areen 9y €
ot 9El ¥ uF Agaw wefe
T T 99 39 F fag I weq wee
TR &, AT HeH TR
fra, @ @ 3@ g e g @
ara & gt f fao w0 7w & faage
I &1 sEw wE fam, faega a=
R R & gwwar § fF @ T #
I} ¥ a8 g &a7 fear 5 & awrk
feetfars & aidY St 3 @@ w1 9T
am & fad 1 g 3R fog =l |

gt .

MM (T0) ;w9 aga T
g g o § 7

stuferTw ;. qEw@ B
s W @ e 3T oA &

R o & gl

foam ff T@oeme derE 9 A
grew & fod 3 § ar agi 9% fed o
® & 9 ¥ qafeaw faw 4+ wgew
F o7 gT # o R fear § 9% agi
AT # FF ot W@ A aga e
it 1 e 2 fxar @ W) & auwar
g fF 57wt ¥ feage g s
JuT F FA AfEgd 1 9T X g
Taaman fF fFg a<g ¥ 9 & amd
@ & & R am @ A W @@
& & 99 T Ew Sl A faar
pfae wrAfeT &1 s =y A
fam 1T AN T w & wg
A TR & @ & I & I A
s fear | aore & rafaw v
F at ¥ IR A v fean 1 ww 3w
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[« wfem W]
& el w1 9T Foger gk N
e 3 qfed IR A w0 q@e
¥ g I w1 O fwar | ag
gt RE? wAT o 2°?

ag 7Y e wfern ) & @t § e

@ e s My
|9 qrat ¥ aTacE § ¥ 2ar § fr fred
&=, =T @t & ar B S @
g wafs gew § Frw @ | A%
7T AR A ¥Rl § @ aw
w8 @ @ #fF o) e aw e
¥ 7 AT | W gg A e A
FEeey #X Fq fF q@ w@r gur W
@ T @ s S agT W oA
qafas § a8 ™ & 9T #Y awed
sl ? ag @ O & 5 agi o A
geE # w1 A a@, T A AW,
T A aw WK A aw @
2, gx N w9 @@ & SfF T
¥ oyedt # frae gfe @ o &
FIO N 9 W Gifeq , a5
FR AW ¥ zEIA a1 @R, A
FETO FAAT eeda Fig 97 F
3T & FOOU Y ¢ WX g T
agR 99 & fad A A g s A
g feom & fad |9 & 9@ @
aa § SR I F1 9 5w fawfas
AT AEa A AT G E ? g HT & &Y
A e fegadz § 99 # 99 W
w7 & fag s FT @ § 7 AT A
qrede gfae & ¢ o o o S Ay
gramET gfre f Afer A A 9w H
¥ e a3 €1 7w A o @ W)
aeigl W wa ¥ q9fz & fa¥ o
qMET AT g, @ ST T @R
fear o ? & sfame # Afr & af
81 sw 7 ¥ Ffaw dr faar Ak 9w
A qiw wor ? fed | ufwd g Q=
ward R wfys a3 iy W) @R
ATl winfat gra e @ ¥ sfaee
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I 91T 29 &) qACATEY H TR FIF
Y 7w &) 91 @) ¢ A A o awm
¥ 7 mmar f& wifet #gi aw ag ¥
Ffram da1 T AR Y 77 graew
N O« F& | g8 fxfewa et
T qWY ST & 1 owF A 9
foe® ¥ oY g ® woA e ¥
gee fear & % ag @ FHfay
& T [ 9T A WK AT qEww
I gRAT F Starfe qges 19 graegd
w faerht of, @ ¥ @7 § ag 3T
gUE § | 79 axg & sgaedr ufg #%
& s oA AR gHw ¥ mer wead
B & & A= Aoy & sHai)
¥ w98 95T TG TH G qFAT
2 ifF S &1 ST M TEW ¥ AR
S WIeT, T, F1AW, qATT W awd
X X fAwd @n wad & W
¥ q3 AT AT "o Y 98 [ FE 2
TR gER T e #7 fewme w9 §
g T FT {Wifw g7 AN T aw
aq 3 &MeE faed I @il
STZHA TTHT SATAT FFAT &Y SATAT &
WY ATRT ¥ &A1 & & g § A7 aF
S ¥ Efefae wrgdfaT ¢+ & a1 ag
aga sl § i e Y afeds ® mgu
TEN AR TeEE § 98 7 | R &
g g fowr ¥ s farETd @
O FIS FT AT FL | G AT A
£ fo S agl oX S 1 AT 91 79 Ay
Tg MaHE qIIH FAIR A9 QI & grer
fE e slish gara & ¥ 9 3feT
oIS safE @Iy g W § W) auer
I SN § a0 A A a1 qg §
§ mAde gdzq gmt afaam § wife
FUMAETE T A E. ...

JUTTW R : HF AT gHAA A
& o o9 Fgd & fF @ qaie ¥ av-
fawTs § oY 7 ag A9d  TEwTs &
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ot i T ;o TaEHE GEE
araa adawrs @iag § & o e
FeaTg 91 Ta=Ty € AW S o
a7 qiw AT & & AEE F FTO G2
§ A & SR qEEEn w6 g
T F I GATT 3T AgaT § 6
@ ¥ 1 Al # R § gt a-
@R ¥ aa) § I A e
FrEre ¥ Afad | IR ART, a9 AR
AT FAE g T 9= I FT A
g

ag A AT R T § IAE AR
¥ qF g @@ T8 T g | faw uw
o FgAm g g fF s ot ag
g1 & fir arsfinel) ¥ i g oF #0T
T 7T ST & A R 94N g daw
&Y & =i oo e § Y JEeR QY 3w
AT I T B GreAT Y g wwa
F g a1 Aq SEwr s ey e
N a7 A v AfwF | @
FU4E T9aAT A S Argfeat & arer fo
QX AT T THA HIAT A2 & av IaH!
AT, ZqA TR O awAH wT QA
st ZTET a2 A9 §R ;Y T afad,
zag 9% ¥ g o Afd 57 7 W@
T ET ft o o df @y o
QM | 3T ol & e o g
&1 T &Y Qo TIAT AT g=AT & | AW
gam & s g e, ggw o feh-
Tz F AT | R A v S d
wet $T g6 § av Ffod 7GY A TR
feefionz wx afd o

Wi W ¥ WY HEW 99 Ao
T #Y 8, 3@ F wvex uenadT §
WX g% TUEEdT § AR OF @y
T fw AR s s g ag
fesma< 2, T 9Ta% | wa Ag T qdY
e & oY fF w9 ®Y S A oA Ay
gt #Y TR 4T Sg ¥ Y ag wwer
gofa: g @ el g ] 1 W @
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HUTT AT WX SIS B
T FIAT § | WT9HT 7 A fewmar T
SAY qrET Sl # a9 g a9y At §
IFE AR A W TIEr § AT T
TG FT FY AEAN § | QAT A QAT
& fip 33 F == R @Y T g,
g 6T WTHT T aQw I | T
TRITE T FaR A ggam g
g W feRem @ g 1 s &
e AvewTEY FT TSY g T § |
IJATRT A fefifzamramay @
Fr § 9T g FHfee wTE Tews
FII{E | T8 N TWTH AT &Y W § 4g
AMOADNE T dad a9 g
fomar fe 4% s fem | w9 w@ea
doma & & aw ¥ AT 1) @@ =
feadztfar &t g & o & qowmar
¢ fr doma & g 33 X & Fr i
ferdzx & qAT 9 A =« gEHar |
mag A Rd fFom ¥ g
adY amd & fored fe agr smwfa &
Fegfee wrEEt A qg {, A A
q9g A, $9 Y a9g ¥ A7 gwfaat
Y g9g ¥ 78 9 Ifa & A awA da
fr gt o A orfeea # g9 9w
g N geEg § oy = @ oAk
qifrearr &7 fewdex aw T fwT gt
@ = T SATgTET Sft #1T o oA §
oYE fodex At a7 aar | qg AT A €
& JaY FREZITT FATT ATCAE R
¥ wa gt #Y g o AT &
T @ @ € 5 dom ¥ wwy v
aTew § ot ¥ I Ferht TEY 8,
#fade § dfea #fave #r aoelt T &,
ag 9T s & AT wawEe A
ag X wwt g 8, #ifew & Afwa
wifaer #Y woreft g 4 .

IJqTEAW WERW . HIY T AT A
aREIe ¥ F4Y SrET S A g ?

oft ufew oW : I gaEw &1 &0
& JuT faw 7w 4Y 7w W A wT
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[+ wfam )
g% § WX ST e 3T femmr
RGN

JATSAA WERAT : T T TF e
& fadt & ag wg w4 & 7 agi e A
It &, 7 HATEET F AT @ W) A
dfane £ Toat & O T 91T FA Y
watfaa 7€) grm ) felt @ R &
I 59 I ¥ qOAIT § @ FgAT
TG IF A LU HAIAT AT G
T &t ¥ fod o aR g ag
Ty §

it wrferr T 3 s T fo
T wzr FAT | W I & AR
qeY ava g i agi ox wgfaee WAl
A Al & feaaide Y ¥ A wet aF
agt ff s § Ao g &
&% Fegfree ea 1 qe1 fF A ww
N WEE FQ @) A 39N F31 5 g
TG FIT § Sfe Frutent ¥ w9 73
FA | W AT AT g, TG WA T
¢ & ag greiTa ¥ o« 7 =T s
T g dfer St ¥ wg fF
o www § faw W osaw
et 3% guEiT FX @1 1 ofed
St F Fg fFogw owm A ¥
T & &3 F Ay et @ fr g @
Y qrafa 3 ¥ fod @ &A@
g 3fFT wmww IRy § 5
FEE & "l A A € 1 # ar
FgaTg e ag A aww S fs g
72 W 1 T AT 9 Al & WK
st f6T TEaE Y a@ g dfaw ¥ suw
AT FLAT 4 7 R afew it a5
wY Tifgd | & g Y q9 Fg @
n7 | O & ST F Y g |

FqveTw wE : 43 o ag gy 6
TR F AR A 7 wF IuHT q8 wAww
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8 & fr W9 gak g& & ard ¥ e
T IH |

it wfas o § wgar g fr gow &
& g feawde § 1 wfew & qmax
Y F Y, FAGIAGHE § | I TF
= 3 fod s ¢ TeaT @Y e
9 7% & N 59 T8 & gHdv 1 AT
T A & T w1y dieiYEer araT Ay
fedigamest &3, Pl A fedgary
F qrfe X & a1 A0 #) op@ & QLT A,
AW § ITET FY AU FIA Y A AW
T § W wAwreTEdE g3 g) | saE
oF TT a8y & 6 i o @ sadf &
FgHY sy wiw &7 gy el g
I FY AT | WA F A A AR F
A € St wa &Y Haww R, ag
TATHE FT FH AEY & | I T FT FIH
AT Tifed f ag wiw aren & fag A8
T, FIE FT, AT F, @E F7
o™ X | WX WY qF AT AG-
I ATEA X STOAT WTES & a1 TEE
faar sk 1§ e A & 1 wEEr
|IAYRA A9F ITH | WL "G QT
F A AV A AT FAT FT GRS
2 1 @1 € 8 T & /I

WE qC § WO qEEd § A
@A g § SN GF AT FAT
AT § 1 ag ug 5 i & s
FY 7T AT Y AT FE ATHAT FTH AGY
& 1 wafed 39 @9 qrdfsr ¥ aeara §
fF 3w am ¥ P s W d
fegea Y feadefar & a=maT ey
& fF oo g & = fgedt & 5=
W & 1 W AT QT A F R A @
agr Y g) Wt & | Taferd A gceATR
& w9 AT gae) ¥ fF g 9€ g
THT T §Y FTHATE A7 F FIWTIE
L2 3
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UF aTa W AN FEAT | T a9
g &= famar s 9 ) € | ag
TR aqm @ Efr frmag d g0
FE FT AGAT WATIATAHE FT qGAT
AT feRa F7 77aT g F a9 § |
# QY =g § o6 < o ag A1 grea
1 g3H < AR e fead ) @ w7
AT AT § )

wmfer & § ©F @ WO FEAT
=gt § 5 it S g ¢ 4 e Q@
fgrgeaT™ T S | IR FErar:

“May it be reserved to India to
evolve a true science of Demo-
cracy with visible demonstration.”

Ty T g o gt et g |

Shri D. V. Rao (Nalgonda): Mr.
Deputy-Speaker, Sir, in the coming
vear, which is the last year of the
Second Five Year Plan, at least the
common man expected that he would
not have to pay any new taxes, but
that expectation has not been fulfill-
ed. There were other avenues of
taxation open to the Finance Minister,
but he has not tapped them. Further
levies could have been made under
wealth tax, the gift tax and the
expenditure tax and whatever
revenues were needed, could have
been obtained therefrom. Instead of
that, the Finance Minister has pre-
ferred to levy some indirect taxes,
putting additional burdens on the
common man. Of course, the tax-
payer has fulfllled his targets willing-
ly or unwillingly by paying tax in
the Jast four years of the Plan, but
even in the fifth year he has to pay
more. That means this state of affairs
will continue in the future also and
he will be burdened more and more.
This is not a healthy feature of our
economy.

One would have expected that in
his speech the Finance Minister would
review the progress of land reforms
in our country. Though this is a
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Stute subject, in relation to our
economy, it is @ very important
subject, and he could have assessed
the developments in this regard. I
think in the Second Five Year Plan
the need for land reforms was
correctly stressed. Previously aboli-
tion of jagirdaris in their various
forms had taken place in States but
that did not give land to the tiller.
Ot course, now there are proposals;
some legislation is also before the
various Assemblies. Some ceiling has
been fixed—about 30 standard acres
or family holdings and all such
things—in varioug States. But I think
in no State has land distribution
teken place according to what has
been indicated in the Second Five
Year Plan, nor is there any hope of
its taking place in the near future.
This is because legislation is being so
framed that the landlords are not
made to part with a single acre of
land that they possess, and the land-
less tiller does not get even an inch
of land from the landlord. The Con-
stitution provides for payment of
reasonable compensation when land is
acquired. That being so, why should
Government hesitate to take over the
land of the landlords., wherever
necessary and wherever it is surplus,
and distribute it to landless? Instead
of that, half-hearted measures are
taken, or measures are taken by-
passing land reforms. This is strain-
ing our econmy very much, because
even though agricultural production
has  slightly increased—or  may
increase even considerably—more
production is possible only by redis-
tributing land, giving the land to the
actual tiller. That is the final and
only solution to the problem of
increasing our agricultural produc-
tion. As long as land is not taken
from those lords who do not cultivate
by themselves and as long as it is not
distributed among those who culti-
vate the Jand for themselves, the
production is not going to increase
considerablv so as to meet the needs
uf our country.

In this respect, the Second Five
Year Plan correctly stressed the need
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for readjusiment in land holdings, but
Government have failed to carry out
this part of our programme. They
have miserably failed in that. This
is the reason why we are not going
ahead with the production of more
foodgrains and other agricultural pro-
ducts.

There is another aspect of this land
reform. There are something like
6—7 crores of acres of cultivable
wasteland in the country. This is not
being distributed to the landless
tillers and agricultural labourers. If
this is done, our agricultural produc-
tion will increase considerably. But
even in this respect, Government are
rot only hesitating but they have
failed miserably to do anything.

Recently, in the Andhra Assembly,
the Revenue Minister stated that out
of 44 lakh acres of cultivable waste
land only 7 lakh acres have been
distributed. The House is awarc that
there is a strong movement among the
peasantry demanding that all the
fallow lands should be distributed
among the landless, especially, the
Harijans and other  agricultural
labourers. In other parts of the coun-
try also there are large tracts of land
lying waste which is cultivable and
which will help in producing agricul-
tural items. This is not taken proper
care of. Though it is a Statc subject,
in relation to our country’s economy,
the Centre has & special responsibility
to sce that all this land goes to  the
landless and it is done here and new
and immediately.

Even in the Plan and the Budgets
which are framed in relation to it
they do not give relief to 30 per cent
of our agricultural labourers who are
ro'ting in the villages, who have no
land, who have no property, nothing
of the sort excepting some relief by
way of social services. Government
is not taking a single step to improve
their economy by giving them land
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and other sources of employment.
Thereby rural unemployment is
growing day by day and they come
in.o towns in search of employment.
In towns alsu the unemployment pro-
blem is growing and we are not able
to supply wheat, rice or jawar of
whatever is needed. I think Govern-
ment should take proper care in this
direction also.

Then, there is another item of taxa-
tion in regard to the fllm industry.
There is much controversy over it.
The Finance Minister is levying addi-
tional excise duties; it is wrongly
done. It is true that this industry is
a flourishing industry. But we are
not entitled to tax it to such an extent
that the industry closes down. We
should not say that only when it
closes down we would not tax it. That
is not a correct approach.

There is so much of tax evasion,
especially income-tax evasion. The
big producers, the actors and actress-
es are evading income-tax. Income-
tax should be collected very rigorous-
ly and without any mercy. But to
cover up this evasion we should not
go in for this kind of taxation.
Exposed filmg should not be taxed
like this. I am not an expert; I do
not know much about the technical
aspect of it. But from what I gather
from the Press and other reports I
can say that all these prints—after
the first print is made—would not
fetch enough of income for the pro-
ducers. Only a small income is
expected when they print the films.
The producer has to incur so much of
expenditure. Most of the producers
do not invest money from their own
pockets. Most of the distributing
companies pay them; and, in addition,
they invest some amount from their
pockets. I think 70 or 80 per cent of
our fllm industry is like this—the
entire investment is not that of the
producers or of any co-operative
union. Taxation of this sort will,
certainly, hit the industry. The Chief
Minister of West Bengal has clearly
stated how the fllm industry is going
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to be hit by this taxation. That should
be an eye-opener to show how things
are going on. 1 hope the Finance
Minister will reconsider this taxation
proposal and do the needful.

Regarding the food problem; the
prices are going up. The entire House
expressed its concern over this, Time
and again, there has been a proposal
that foodgraing should be purchased
direct from the peasants by Govern-
ment and not through millers or
traders. In that case, Government
would get whatever grain is needed
and that too at reasonable prices.
There will be no shortage of food in
the country. Time and again, Gov-
ernment has refused to accept this
suggestion and even now it is not
accepting it. Government  should
reconsider its policy and see that it
goes in for direct purchase of food-
grains from the peasantry.

There is another point. A previous
speaker Shri Venkatasubbiah and
some other Andhra Members have
stated, time and again, that Andhra is
being neglected in regard to the allot-
ments needed for big projects and
industries. I entirely share that view.
As far as this is concerned, all the
Andhra Members, irrespective of their
party affiliations, are of the same
opinion. More industrialisation is
necessary in Andhra. There is enough
iron ore and coal in Andhra. But
there is no steel plant. There is no
proposal to set up a steel plant in
Andhra.

Andhra is a big consumer of ferti-
lizers. Even now there is no proposal
to set up a fertiizer factory there.
This is hindering the economic pro-
gress of this part of the country.
Government should see that there is
a balanced development in our coun-
try and Andhra is given its due share.

There is another point also which I
want to make. Funds are given to
one of the biggest irrigation projects,
the Nagarjunasagar project, as if it is
part of the State’s Five Year Plan.
Therefore, no major work is being
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taken up in that State, because this is
eating away the entire amount that is
given to the State. Even the Andhra
Government has ofien requesied the
Centrc to treat this as a national
project and the whole amount allotted
to it to be separated and borne by the
Centre as in  the case of Bhakra-
Nangal, the D.V.C. or Hirakud. Even
now they can reconsider their deci-
sion and accept the suggestion of the
Andhra Government.

The Minisier of Defence (Shri
Krishna Menon): Mr. Deputy-
Speaker, Sir, I will not take much of
the time of the House at this stage of
the Budget debate because there is
apportunity at the time of appropria-
tion to deal with question of policy
and other matters which the House is
entitled to know and the Government
is able to state its position.

Although I was not myself present
in the House, I have read all the
speeches carefully and I think I owe
it to the House—and I think Govern-
ment owes it to the House—to deal
with some of the matters that have
been raised in this debate for two
reasons. One of them is on account
of the circumstance to which the
Speaker made a reference the other
day; that is, there is an audience for
the statements made here far outsiae
this House and far outside this coun-
try. Secondly, they are so wild and
fantastic. References were made in
the House in very strong language
with regard to the administration not
only of the Defence Ministry but of
other Ministries as well and I shall
later seek your guidance in regard to
certain matters spoken aboul. The
first of these comes from my friend,
Shri Mahanty. He said in this House:

“I am constrained to say that
the defence of this country is
absolutely defenceless, but the
Prime Minister defends it on the
floor of the House and perhaps
God defends it outside.”

I would like, Mr. Deputy-Speaker,
responsibile Memberg of the House to
-
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ponder over the effect of this kind of
statement outside on the people that
this country is defenceless and the
Prim:  Minister is just using
this place as a talking shop. It may
be that they are wanting to hit a
Minister or to make headlines in
newspapers. That may well be but
not in the circumstances of the coun-
try. He says:

“Government would have no
moral sanction in asking the
House to grant them ever-increa-
sing expenditure on Defence”.

First of all, there is no “ever-
increasing expenditure’. If the hon.
gentleman thinks that the moral sanc-
tion of the House resides in him, he
is very much mistaken. That is an
attitude of mind that requires treat-
ment other than by my answering
by speeches. 1 am very sorry that
the hon. gentleman is not there. This
is a method of hiting below the belt
usually adopted only by people who
dare not lop up at other people’s face
and I have never thought that the
hon. Member belonged to that class.

Next we come to certain criticisms
by Shri Morarka who is very sensitive
when questions of industry in the
public sector are concerned. . .. (In-
terruptions.) May I have the floor of
the House?

Mr. Deputy-Speaker:
has it.

Surely, he

Shri Krishna Menon: First of all,
there is a lecture read to us about the
distribution of expenditure in regard
to different Arms and we are asked:
why is there less expenditure in the
Air Force at a time when there is
trouble on the northern border and
more on the Nevy and on Land? It
is a very legitimate question to ask.
The Air Force budgets of the last
year and the previous year were con-
siderably larger than anything we
have had before, the reason being
that the Air Force was undergoing
reorganisation and expansion and
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considerable expenditure had been
incurred. Then, when we came to
this year’s Budget, there were certain
payments that were to be made,
which were not made in the previous
budget year. So the Finance Minister
came with a Supplementary Demand
and so far as I am aware, the House
raised no objection. Now, we are
asked: why has the Navy Budget
gone up? The Navy budget has gone
up again because of the payments due
and this country usually pays its bills.
So far as the Air Force is concerned,
I think for the information of the
House, apart from answering that
statement, I should state that it is
juite true that because of the condi-
.ions and the terrain in the north and
for various other reasons, an acces-
sion to the strength of the Air Force
in certain of its Arms has become
necessary. 1 am sure, Sir, that you
will agree with me that the floor of
the House is not the right place to
discuss the details of those component
arms. As the Finance Minister has
hinted while introducing the Budget,
at the present moment, there was no
need to inflate the Budget figures in
order to make provision for something
for which we are actually not com-
mitted. The House sits here and
when the country has got an emer-
gency of the present kind, the
requirements are there and the Gov-
ernment will come to the House again
for necessary resources in that
respect. That, T think, will be the
case.

‘When we go on to the more tenden-
tious part of this report, that is, the
general characterisation of adminis-
tration, he says:

“It is a question of economy at
home and extravagance abroad.
Over-indenting, higher  prices
excess payments, faulty deliveries
defective storage, loose inspection,
careless drafting of contracts, etc.
are matters of daily routine oc-
curring very frequently in this
Ministry.”
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I would like to ask if this is a res-
ponsible kind of statement. Is that
how it was possible for the Govern-
ment to cut down the Budget last
year? It that how it is possible,
even under the present circumstances,
to ask for so small an increase in the
present Budget?

Over-indenting may mean that
indents are placed with an understand-
ing that they can be cut down after-
wards because very often if you want
something this year, you have to
indent it two years before. There are
arrangements whereby the Service
Headquarter says that “this may be
our demand but we will see whether
it could be cut down less than the
indents placed”. Arran ts are
made in the course of processing of
these supplies and dimunitions take
place in that way. But, surely, no
Government can endure for any time
if these were their characteristics! I
know there are certain fields, other
fields of industry where this sort of
thing goes on which my hon. friend
ought to be familiar with, but it is not
with us..........

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, 1 do not want to
interrupt now but you must give me
a chance later on.

Mr. Deputy-Speaker: When he is
not yielding; the hon. Member must
be content.... (Interruptions.) Order,
order.

Shri Krishna Menon: This is the
characteristic of this kind of criticism.
Only hit out but they not take any-
thing.

Then, he pulls out one part out of
the Auditor-General’s report. Every-
one knows that the Auditor-General
does not conform to the concordat that
existed seven or eight years ago
where it was agreed......

Some Hon. Members: Sir, we do not
hear.
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Mr. Deputy-Speaker: He may speak
a little louder.

Shri Krishna Menon: 1 was saying
it was agreed then that the Auditor-
General has to put down in his report
only some main and major items and
not pick holes into everything but that
is another matter. The Auditor-
General js responsible to Parliament
and his own sense of duty. There is
a passage quoted by Shri Mororka in
order to support the previous one. My
arguments are two-fold. First of all,
the passage quoted, damning as it may
appear, has no reference to this very
generalised maligning statement made
by Shri Morarka, This is the state-
ment from the Audit Report, 1959
which is, in essence, an exparte state-
ment.

“Despite repeated exhortations
by successive Public Accounts
Committees and assurances given
by the Ministry, these provisions
continue to be diregarded by the
administrative authorities. Fictiti-
ous financial adjustments intended
to conceal lapsed grants or to
cover up excesses over allotments
were noticed in a number of
Engineer Division”.

1t it had not come from the Auditor-
General and we were not familiar
with it, and if I so wanted to say—I
do not want to do so—I could have
said that this was a malicious over-
statement but I do not intend to say
so, Sir.

Mr. Deputy-Speaker: When he has
said that..........

Shri Krishna Menon: I said that I
do not intend to say. To speak about
a Government in these terms, just
because under our Constitution......
(Interruptions.)

Shri Goray: These remarks may be
expunged. . . . (Interruptions.)

Shri Krishna Menon: I did not
know that the Opposition had taken
over the functions of the hon. Speaker.
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Mr. Deputy-Speaker: If it is such
a passage that I should get it expung-
ed, 1 would consider it. Anyhow, I
wanted to bring it to the notice of the
hon. Defence Minister that when he
himself felt that it ought not to be said
but when again he says it, that is not
a thing to be said......

Shri Krishna Menon: I am only
warning myself about what I should
not say...... (Interruptions.)

An Hon. Member: It is circulated
in the whole country.

Shri Krishua Menon: I accept that
and I wish that it became the rule
of the House. After all this state-
ment goes round the country—
‘fictitious financial adjustment’.

Mr. Deputy-Speaker: That is to be
dealt with differently................
(Interruptions.)

Dr. Ram Subhag Singh (Sasaram):
The Defence Departments gets an
opportunity to explain its position
when the auditors inspect the depart-
ment.

Shri Krishna Menon: I will try to
explain the substance of this. These
so called fictitious financial adjust-
inents arise from the desirc of the ad-
ministration, the officials concerned,
not to waste resources and money
unnecessarily. This refers to engineer-
ing stores. The engineering stores
depots issue stores to work projects as
and wnen they are required. When
stocks are issued for project works,
the account of the project is debited
with the cost of the stores issued. In
many cases where the stores cannot
be accommodated where the work is
done, the stores are kept where they
are jssued. The audit view is that
they must be physically removed.
This may be “working to rule”. If
you work to rule in that way,
administration will become almost
impossible.

We have other instances. We have
had no fraudulent intentions in this
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matter. There is an instance about
the drawal of some quantity of cement
from stocks against a project during
the year 1957-58. These always takes
two or three years to come here.
Stocks of cement were kept earmark-
cd for the project but owing to some
changes in the phasing of the project,
the stock of cement had to be divert-
ed to other projects in the next year.
These require adjustments in the
accounts. Apart from this book
accounting in this way, there has been
no question of trying to cover up any
transactions in the wrong way. I can
give you many instances of this kind.

Then, reference was made to the
carelessness and the deterioration of
the stores. I am not going to take
every one of them; we will do it
when the appropriation comes. The
instance that is cited is in regard to
camouflage nets and their value is
said to be Rs. 75 lakhs. First of all,
this Rs. 75 lakhs ig the purchase price
of these stores during the war time.
These nets were used in the war. That
is to say, whatever money was spent
on it the value had been out of it as
they were used in the war. Because
of the general desire, soon after Inde-
pendence, to save cverything, these
nets were brought and kept. They
were not worth Rs. 75 lakhs any way.
They came in a damaged condition
after having been used in operation in
the areas of operation. Then comes
the question of preservation. The
question of preservation, again, must
be a matter of priorities. Are we to
preserve nets at the expense of some-
thing else? Therefore, those things
that are more delicate, more expen-
sive, they require more coverage.
They go under cover, others naturally
do not. Two years ago we had some
280 lakhs square feet of covered
space. We were then short of 60
lakhs square feet of covered space—
that is, taking the position as static,
not taking into account that each year
more will be required. Therefore, 60
lakhs square feet of covered accommo-
dation was the requirement. In the
following two years, out of 60 lakhs
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square feet we made up 34 lakhs
square feét, building as much covered
space as could be built each year and
as there were resources available and
could be put up within the required
time. So there is a balance of pro-
jects to be constructed to the extent
of 26 lakhs square feet. This does
not mean that this quantity of 26 lakhs
square feet will remain stationary: it
will go up. What I am pointing out
is this. There is only a certain
amount of covered accommodation
available and in that accommodation
priority has to go to far that kind of
defence goods which are likely to be
most spoiled by being exposed to
rain, wind and sun. There is quite a
lot of valuable stock lying about. We
are aware of it. But the question is
one of balancing the one with the
other.

So far as these nets are concerned,
they had reached a stage when the
expenses for looking after them, the
chowkidari expenses and so on, were
not worthwhile and they had to be
disposed of. I repeat, Sir, they had
their use: they were used in war. In
any other country they would have
been destroyed then and there. We
had been using them in the Kashmir
operations and various other places,
and for practice purposes, training
purposes afterwards.

Then we come to another matter,
and that is with regard to the pur-
chase of spares of vehicles. Here,
Mr. Deputy-Speaker, I would like to
have your guidance before I proceed
a further. I am not familiar with all
the niceties of parliamentary proce-
dure and proprieties in certain res-
pects.

An Hon. Member: Schame.

Shri Krishna Menon: I am not
ashamed to say that. You may choose
to think you are professionals in the
matter. I am asking your guidance,
Sir, and not the guidance of the
Opposition. Now, this relates to the
purchase of spares for tanks of the old
type, which could not be obtained by
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buying over the counter; they must
come out from various places where
people had stocks. Negotiations were
going on with a Canadian firm called
Levys for the last seven or eight
years and they were concluded some-
where in the early part or the end
of 1956—I will give details afterwards.
This matter came up before the
Public Accounts Committee and they
have appointed a committee to go into
this question. I would like your
guidance, Sir, whether it will be
proper for me, whether it will be
appropriate for me to go into the
details of this case here or not.

Mr. Deputy-Speaker: I think it
would be better if e waits for that
investigation. Let the result of that
investigation come. Then we can
discuss it.

Shri Krishna Menon: I have got as
compleste answers as I can give them.
It appears to me that it will be rather
improper, when the Public Accounts
Committee have appointed a com-

Mr. Deputy-Speaker: Let that
report come; we can await that.

Shri Krishna Menon: Then we
come to a point in which I hope the
hon. Member would show me the
courtesy of correcting himself if I am
right and he is wrong. He said:

“The Ministry functions largely
merely on secrecy. We do not
get to know everything or as
much ag we would like to know.”

That is is true—the last part. Then he
says:

“1 will give a very simple
example. I have myself seen
Japanese jeeps purchased by this
Ministry moving on the roads of
this city as well as in Bombay.
The name of the jeep is Tiota. To
a question put to the Ministry as
to how many jeeps have been
purchased, when they have been
purchased, what is the price and
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so on, the answer was: ‘No jeep
has been purchased. A & B do
not arise’.”

Then he says:

“The driver of the jeep who
was in uniform told me about
the purchase. If only they had
stated that it is a secret matter
and they cannot give the infor-
mation, I can understand it. But
to say that no jeep has been pur-
chased...... "

Shri Morarka (Jhujhunu): Please
also read what the Deputy Minister
said.

Shri Krishna Menon: I am not
answering the Deputy Minister,

Shri Morarka: That would give
the full details to the House,

Shri Krishna Menon: Sir, the
House can judge for itself. I have
sought the judgement of the House
and not only of my hon. friend. What
is told to the House is this, that the
Minister, the Government, has mis-
guided the House, has concealed in-
formation. I ask the hon. Member in
all sense of whatever it is—humility
to correct himself after I have finished.
We have purchased no jeeps of the
name of Toyota or indeed any other
Japanese jeeps. The hon. Member
could not have seen Japanese Toyota
jeeps; at best he could have seen
only one Toyota jeep.

Shri Morarka: I have seen two, one
in Bombay and one in Delhi.

Shri Krishna Menon: The hon.
Member could not have seen two
such different jeeps in the country
because they are not here. The jeep
was not purchased by us. A Toyota
jeep was brought by the manufactur-
ers for us to see, without any com-
mitment on our part. If the hon.
Member had been so carefully obser-
vant he would have seen that there
was no licence plate of the regular
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character; the Government marking
and “on trial” was there.

Shri Kamalnayan Bajaj: He might
have seen the same jeep at two
places.

Shri Krishna Menon: That is not
what he said.

Shri Morarka: In two different
places.

Shri Krishna Menon: That is not
what he said. He said that these
Toyota jeeps were here, we have pur-
chased them, and therefore, he mis-
guided the House. He says the driver
told him. That is to say, the hon.
Member is willing to believe the
driver in preference to us, as against
the statement we made. Sir, both of
us, the hon. Member and also myself
took oaths when we became Members
of Parliament, and to make a charge
against a Minister that he misled the
House, deliberately is a very serious
matter.

Secondly, Sir, I would like to sub-
mit that drivers of vehicles who are in
uniform have very strict instructions
—not instructions given by me, it is
part of the military law—that they
are not to converse with citizens. It
is very unfortunate that a person as
responsible as the hon. Member should
try to extract information out of a
soldier in uniform. He may be going
to suffer for it. There will be an
enquiry and disciplinary action may
be taken in regard to thig matter.

Dr. Ram Subhag Singh: That is
wrong. Because the driver gave the
correct information he should not be
made to suffer.

Mr. Deputy-Speaker: We are not
going to decide that just at present.
Whatever the rules of conduct in the
Army might be, they have to be
enforced we are not going to discuss
them just at present.

Dr. Ram Subhag Singh: There
should not be any threat by the
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Minister that the person concerned

will be made to suffer.

Mr. Deputy-Speaker: Shall we
. decide just now that that driver
should not be punished? (Interrup-
tion) The desire of the hon. Members
has been conveyed to the hon. Minis-
ter. We should not press it further.
If there are any rules they are to be
enforced by the department. The
hon. Minister knows that the Mem-
bers desire like that. Perhaps, all the
mistake has arisen from the facts that
have been stated. I do not think that
anyone of them is to blame so much.
Of course, Shri Morarka, the hon.
‘Member should be made further
_enquiries. When it had been said by
the Deputy Minister that none had
been purchased and he found out
from the driver that there were two
jeeps, he ought to have confronted
the Deputy Minister, approached h‘m
first and found out from him what
were the real facts before levelling
that charge. If he had done that
under a misv~derstanding because he
had been told like that, perhaps the
driver clso might have believed that
they had been purchased. There is
no harm, I suppose, even if the driver
said like that. Now that the facts are
clear that they were here on trial to
be seen by the department before
deciding whether they should be pur-
chasd or not, perhaps there is nothing
to be worried about and it should not
‘be hammered further.

Shri Morarka: Mr, Deputy-Speaker,
Sir............

Mr. Deputy-Speaker: Let the hon.
Minister finish. 1 will give him an
opportunity.

Shri Braj Raj Singh: Sir, the atti-
tude of the hon. Minister is very
threatening. In this way he is
threateni the Members of Parlia-
ment who contact anybody for infor-
mation. We are entitled, Sir, to get
information from any source.

Dr. Ram Subhag Singh: If any
officer or any Indian soldier from
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Ladakh comes and says that there is

no administration, he will be threaten-

ed and proccedings will be started

against him,

An Hon. Member:
action will be taken.

Disciplinary

Mr. Deputy-Speaker: The proper
course is, when the hon. Members get
information they should contact the
Minister and tell him that this is the
information that they have got, instead
of disclosing it to the public like that
Now, if the army has got rules thas
if any of the soldiers discloses certatm
information he would be punished,
then we should not object to that a%
least, because they will have W
enforce their rules.

But in this case, as I have already
said, there ought not to be a further
discussion on how that driver is to be
dealt with. That is for the Ministry
or the department concerned. If hom.
Members have certain feelings, they
have just expressed their desires and
it should now be for the Ministry to
deal with them as they like. It should
not be further pressed.

Shri Kamalnayan Bajaj: 1 would
like to put a question for my per-
sonal clarification. 1f Members of the
House come into the possession of cer-
tain information and if we approach
the Deputy Minister or the MNinister
in regard to that matter, and if actim
is taken on the party concerned, the
party which has given the informatiom,
then, it would be very difficult. If we
come to the House and speak, then it
becomes simpler, because whatever be
the information that we give and
whatever the action, it is all within
the knowledge of the Speaker and
everybody. Now, as a matter of per-
sonal information, I should like #o
know (Interruptions), whether we
should go directly to the Minister or
we should reveal it here.

Mr. Dcputy-Speaker: I
answer theoretical questions. 1 shall
deal with them asg they arise. But for
the present, I have givcn my opinfom.
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If Members learn something from any
Government servant and they come
and disclose that they learnt it from
such and such a person, that would
be rather detrimental to that servant.
(In_erruptions.) Order, order. The
hon, Member might use the informa-
tion that he has got, but why need
he disclose the name of person?

Dr. Ram Subhag Singh: This is the
funniest thing. A driver is - being
threalened, but no threat is. being
shown at China. . Go and take action
against China.

Shri Krishna Menon: There is no
evidence at all that the ‘driver even
knew that the questioner was a
Member of Parliament. Secondly, it
is said that the driver who was in
uniform told him about the purchases,
in which case he was either ignorant
or he was misstating the facts, because
there was no purchase, and what is
more, it was marked on the vehicle,
“for trial”. Therefore, to use the
evidence of an enlisted man and to
give that evidence in Parliament is
something to which I take ob)ectxon—
(Interruptzon)

" Shri Morarka: Sir, kindly give me
the chance to speak now itself, lest I
should forget the exact point which I
want to make. About the jeeps, what
happeneq was this. When I saw the
jeeps I immediately gave notice of a
question. The Office did not admit
my question. The note I receivea
said, “Ministry says that there is no
factual basis.” Then in writing I
gave them what the factual position
'was, including my conversation with
‘the driver. I have seen not one jeep
but two jeeps. Thereafter my ques-
:tlon was admitted. But the answer
t0 that question was: “(a) No; (b)
and (c¢) Do not arise”. The reason
why I thought that it was purchased
was, firstly, I did not know that our
‘army has started accepting gifts.

“'Mr. Deputy-Speaker: He should not
-say like that. Now that the facts are
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known, that they were on trial, why
should he refer to gifts?

Shri Morarka: The hon. Defence
Minister said that he expects a larger
sense of responsibility, this and that
from the Members. I do not know
what his expectations are and how
often he is disappointed in the ex-
pectations, but the fact is that when
we see our defence personnel
driving the jeep, Toyota is the name
of that jeep which is Japanse—there
is a curiosity, So, I asked out aof
curiosity, “Is it Japanese?” The driver
said, “Yes.” Then, I asked, “Are you
purchasing Japanese jeeps also?” He
said, “Yes.” Now, the hon. Defence
Minister is making a grievance of
that and says that hon. Members of
this House must have a sensc of res-
ponsibility, that they are seeking in-
formation from this source and that
source, etc,

Mr. Deputy-Speaker: The hon.
Member says that he put this ques-
tion: “Are not these Japanese jeeps?”
“Yes.” Then, “Have they been pur-
chased?” ‘“Yes.” So, there ought to be
no wonder that the driver went on
answering like that, namely, that
these jeeps are of the military, He
did not know the actual facts.

So far as the admissibility of the
questions concerned, rather I should
disclose it myself,—that I may also be
responsible for «ll that. 'When the
question has been put, it is referred to
the Ministry and after enquiring
about the facts, they say that it is
wrong. Then the office puts a note
and the Speaker decides that because
there is no factual basis, it should
not be allowed. That is the normal
course, Against that, the Member had
stressed that he had seen the jecps
and he had made enquiries from the
driver. So, even perhaps the Speaker
was compelled to admit it because &
responsible Member made a statement.
Therefore, that question was admit-
ted. So, there ought not to be any
wonder in the procedure that has been
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followed, That was the natural pro-
cedure. Now that the facts are made
clear, I should think that we should
not have any grievance against each
other.

Shri Feroze Gandhi (Rai Bareli):
In the context of what you have just
said, if the Speaker makes enquiries
from the Ministry and when the
Ministry gives the reply to the
Speaker, then the quesiions are ad-
mitted. Is this the procedure adopt-
ed?

Mr. Deputy-Speaker: We are trying
to know facts, We get a note from
the Ministry. It is not the option of
the Ministry to say whether a question
can be admitted or not. But we do
ascertain facts. That is the procedure.

Shri Feroze Gandhi: When you have
ascertained the facts, then, why is it
that questions start with the phraseo-
logy, “Is it a fact,” etc? All questions
are styled this way: ‘Will the Minis-
ter be pleased to state”, “Whether it
is a fact”, etc.

Mr. Deputy-Speaker: That is so, be-
cause the question is to be put by the
Member and not hy the Speaker. Let
us proceed. We have no time. I would
request hon, Members to hold their
soul in patience.

Shri Krishna Menon: All that 1
wanted to say was this. We had made
a statement in regard to this matter.
The hon, Member thought it fit to cite
some other evidence to convey to the
House, meaning that the Mcmbers
were not given the facts about the
matter. Whether, in those circum-
stances,—

Mr. Deputy-Speaker: If he meant
like that, even he believed like that,
I do not think there is any necessity
to press it further. The facts have
been made clear.

Shri Krishna Menon: If that is what
you feel about it, I do not want to
say anything more. The other facts
are with regard to he vehicle spares,
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on which I sought your guidance and
you directed that it would be better
not to say anything on that matter.
I have got plenty of material. They
are all very much in the same cate-
gory.

Mr. Deputy-Speaker: The hon.
Minister has finished. Shri Morarka.

Shri Morarka: Only one point. The
hon, Defence Minister said that I have
said about overindenting and all that.
He referred to a sense of responsibi-
lity and so on. What I have found
from the audit report is, it seems
that in December, 1957, they placed
the order for certain spares worth 12
lacs dollars and in March, 1958, they
wanted to cancel items worth about
55 lac dollars......

Shri Krishna Menon: This is very
unfair. You Sir, asked me not to
speak about this.

Mr. Deputy-Speaker: I think that
should be closed now.

Shri Morarka: I am prepared to
close it provided the impression is not
left in the House that the insinuating
remarks made by the Defence Minis-
ter were accepted. They are not ao-
cepted. (Interruptions).

Mr. Deputy-Speaker: Order, order. -
Dr. Atchamamba rose—

Mr. Deputy-Speaker: I am sorry
that Dr. Atchamamba has been elbow-
ed out, rather, in this discussion, The
hon. Finance Minister.

Shri Morarji Desal: Mr. Deputy-
Speaker, Sir, I am very thankful to
all the hon. Members who took part
in the debate on the budget for their
criticism as well as for their appre-
ciation, I must say that the criticism
was not as biting as it was last year.
Not that I should have been happy
if it had been more biting.

Mr. Deputy-Speaker: That atmos-
phere should be considered as gone
and finished.

Shri Morarji Desal: It was only uny
fortunate that just before I began my
reply on the debate, something um,
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pleasant should have happened here.
But I hope that will be turned into a
pleasant episode ultimately.

There have been criticisms on gene-
ral issues as well as on specific items
of taxation in the budget. My collea-
gue, Shri B. R. Bhagat, replied to some
parts of the criticisms yesterday and
1 do not propose to repeat those argu-
ments because I have not got much
time at my disposal, Yet, it may be
necessary for me in the course of my
reply to repeat some of those things.
Before I deal with any individual
item, I should like to take up two or
three matters of criticism which have
been made perhaps on account of
want of knowledge about these mat-
ters.

16 hrs.

I shall first take up the hardy an-
nual which my hon. friend, Shri
Bharucha, indulges in, He refers to
treasury bills and then tries to build
up his whole criticism on a wreng
assumption. He said, out of the esti-
mated plan outlay of Rs. 4600 crores
or Rs. 4700 crores, more than three-
fourths would be met from expansion
of treasury bills, deflcit financing and
mark~t borrowings. He gave the
break-up as Rs. 1650 crores from
treasury bills, Rs. 1200 crores from
deficit financing and Rs. 800 crores
from market borrowing. The hon.
Member does not realise that the
Rs, 1200 crores of deficit financing
ecome from the treasury bills; it is
not an extra amount. But he adds on
Rs. 1630 crores to Rs. 1200 crores.
That is simple arithmetic that he in-
dulges in,

Really speaking, the treasury bills
outstanding on 31-3-60 will amount
to Rs. 1450 crores and Rs. 350 crores
or Rs. 450 crores have been funded.
That means, it comes to about Rs.
1900 crores or something like that.
Out of that, there are some which
were oustanding before the second
Five Year Plan began. If they are
taken out, what remains would be
tbout Rs. 1228 crores of defici* financ-
ing for the second Five Year Plan.
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There may be also a small sum out
of the treasury bills which will not
be for deficit financing, but which will
come out of the ordinary items which
wil. go back, which are lent by some
banks and other institutions. If my
hon. friend had not been very confi-
dent about his own capacity to under-
stand these things, he could have
‘consulted me, who am a layman but
who is very willing to inform him
about this, because I have got infor-
mation at my disposal, not that I am
cleverer than him; I do not claim that.
Had he consulted me, I should have
certainly made him wiser. But he is
afraid of wisdom all the while. That
is the difficulty.

The outlay on the Plan is likely to
be financed as follows: Rs. 1228 from
deficit financing, Rs. 1000 crores from
foreign loans and assistance; Rs. 800
crores from internal market borrow-
ing, Rs. 380 crores from small sav-
ings: Rs. 975 crores from additional
taxation by both Central and State
Governments and the balance of Rs.
217 crores from other debt and depo-
sit heads, including the balance from
revenue budget, So, I hope this
hardy annual will not be indulged in
next year. But I am not very sure of
that, if I know my hon. friend very
correctly.

Shri Naushir Bharucha: What is the
total of deficit financing plus treasury
bills plus market borrowings?

Mr, Deputy-Sp : Why should he
add them together?

Shri Naushir Bharucha: If all the
treasury bills come to nearly Rs. 1800
crores, according to him deflcit financ-
ing is only Rs. 1200 crores; so ob-
viously, at least the remaining Rs. 700
crores or Rs, 800 crores are there
without any fiduciary backing. Let us
have the figures.

Shrl Morarji Desal: I told him and
yet he refuses to learn that is my
difficulty. He only wants to teach
me. I am prepared to learn. But one
who does not himself learn cannot
teach  another. The figures are
Rs. 1,430 crores and then Rs. 450
erores funded; that means Rs. 1,900
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crores. Out of that, Rs. 595 crores
were outstanding before the Second
Plan. That would lead us to Rs. 1,305
crores, which would be the figure just
now. Out of that, Rs. 1,228 crores is
the deficit financing. The rest, as I
said, are invested by banks or others,
which is not deficit financing; that is
how the treasury bills are held. If my
hon. friend wants to learn more about
it, 1 shall certainly be at his disposal,
but I do not want to force myself on
him.

Similar was the criticism of the
hon. Member from Kerala, Shri V. P.
Nayar. He referred to the position
of private foreign capital in the coun-
try and the repatriation of profits
made during the period 1953—57. He
tried to show that while during 1953-
67 the country received foreign
capital to the tune of Rs, 144 crores,
there has been an outflow of Rs. 114
crores as profits with the result that
the net inflow has been only Rs. 30
crores, that is. Rs. 84 crores less than
the profits taken out in the same
period from the foreign capital em-
ployed in this country. The figures
which he has used are correct, but
they are used in a very funny way
that is all I can say. The fact is that
these remittances, which are made for
several years, are put together. The
figures are as follows:

(Rs. in crores)

1952-53 . 15-64
1953-54 - 17°24
1954-55 26-03
1955-56 . 30°59
1956-57 2480

Making a total of Rs. 114:30 crores.
But this yearly profit is on a total
investment which was Rs. 255 crores
at the end of June 1948, which was
Rs. 403 crores at the end of 1953,
which is Rs. 355 crores now, that is to
say, till 1857. It will thus be seen
that the average profit of Rs, 23 crores
is on this invested capital and it is
not against the sum taken out or sum
ooming in every year.
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As a matter of fact, a large part of
the profits is ploughed back into the.
industries here, re-invested here. It
is invested here, and that is what we
want. Therefore, what my hon
friend says is not the correct appre-.
ciation or correct represemtation of
the position as it is.

He then spoke about foreign loans
and special loans and aid recejved:
from the United States of America
May I say that the total US aid to
India up to 30th November, 1958
amounted to the equivalent of
Rs. 565:78 crores as loan and Rs. 210.19
crores as outright grants? As regards
grants there can be no question of dis-
advantageaus terms. As regards
American loans and credit that are
given by the EXIM Bank, they have
been available so far for being uti-
lized through global tenders for
making the most economical pur-
chases. It is only in October, 1959
that DLF suggested that purchases
should be practically confined to
United States. That was because all
other countries were insisting that we
should make purchases from those
countries. And it is not only the
western countries, which are doing
so. The eastern countries, including
Soviet Russia, also insist that pur-
h hould fined to their

countries.

Shri Nagi Reddy (Anantapur): They
take the goods from our country in’
lieu of our paying them back the
loan.

Shri Morarji Desai: As far as they
like those goods will be taken, Now
this also is repaid in rupees. That
my hon. friend forgets. The rupees are
funded here. They are not taken away.
It is not of less advantage. It is of
more advantage, as a matter of fact.
But my hon. friend has an allergy to
USA and therefore he has that com-
plex. We have no allergy against
anybody. We consider all of them es
friends. We are helped by all of them.
Therefore we do that.

It is true that as a result of the
condition made by the DLF, after
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October, 1959 we may have to pay
some more price because prices are
higher in USA than elsewhere. But
there is no comparison of the prices
obtaining in Soviet Russia with any-
where else. We have got to accept
those prices.

Shri Nagi Reddy: Is it the conten-
tion of the hon. Finance Minister that
prices are higher in the Soviet Union?

Shri C. D. Pande (Naini Tal): They
are the highest.

Shri Raghunath Singh (Varanasi):
One pair of shoes costs Rs. 200.

Shri Morarji Desai: Some of them
yes. 1 am prepared to say ‘Yes'.

Shri Nagi Reddy: Will you give a
list?

Shri Morarjl Desai: But that does
not detract from the help that they
have given. In the same way....(In-
terruption).

Shrimati Renu Chakravartty (Basir-
hat): What about Bhilai? Does it
net compare better than Rourkela
apd all others put together?

Mr. Speaker: The hon. Minister may
go on in his own way.

Shri Morarji Desai: I am trying to
deal with them in my own way......
‘(Interruptions.)

Then again he referred to section
2.03A of DLF loan which indicates
that procurement should be confined
to Code 99 of the Geographic Cnde
Book. The difficulty was that he did
not know what that code book was.
Therefore he drew all sorts of infer-
ences from it. But the Geographic
Code Book is there and we know what
it is. Code 99 says that the area is
worldwide. That means there should
be global -tenders, If only he had
known that, he would not have made
that criticism which was absolutely
unjustified.

"Shri C. D. Pande: Even then he
would have dome it
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Shri Morarji Desal: Instead of
show.ng his gratefulness as a citizen
of this country for the help from
which he also has profited in spite of-
his unwi lingness, he makes here a
criticism which is absolutely unjusti-
fied and unfounded. ... (Interruption).

Then he referred to the loan agree-
ment for $20 million for the Orissa
iron ore project and indicated that
repayments by India in rupees woula
be available to the United States
Gove nment for expenditure in India.
The advantage of this arrangement ig
obvious. And yet he said that that
money can be utilised against us by
them for expenditure in this country.
He quoted one sentence from a
clau e. But he did not quote the
whole clause. That is the difficulty. If
the whole clause is read it will be seen
that no improper use of these rupees
can ever be made by the USA nor
have they any intention of doing so.
It is no use making these allegations
here or there against anybody. Alle-
gations can be made against anybody.
What is the use of doing so?

Then he referred to a clause in
Exim Bank loan agreements and DLF
agreements indicating that reports
have to be furnished to the lending
agencies and proper records have to
be maintained. Does he know that
these are all normal conditions in any
loan agreement anywhere between a
borrower and a lender? There is
nothing wrong in it. From that he
argued that even confidential papers
of the Cabinet could be called for.
Nothing could be more fantastic than
this inference made by my hon.
friend. There is no such thing either.
‘What is relevant to the project only
that they can see and that also if it
is considered reasonable, It is not what
they consider as reasonable that is

reasonable. What we consider
as reasonable is  reasonable.
That is the condition. There-

fore it is only a prejudice which
makes him draw wrong inferences
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and make a public exposure of him-
self in this hon. House.

Then he referred to the condition
regarding carrying 50 per cent of the
goods purchased out of these loans in
US flag vessels, This has to be done
only when the goods are purchased
in USA. This condition does not apply
when we purchase the goods outside
the USA, but if we purchase them in
USA, it means that 50 per cent can
be brought in our own ships. That
is an advantage. That is the condi-
tion they have agreed to.

Then again, these rates are fixed
not by themselves only. These are
fixed in agreement by all these com-
panies which are in a federation.
Therefore, there is no question that
they can charge at random or in an
exorbitant manner.

Shrimati Renu Chakravartty: That
i« what your shipping companies tell
us.

Shri Morarji Desai: 1 do not know
which shipping company is relied on.
Perhaps some of the servants of the
shipping companies, who may be their
camp followers, may have told them
and led them astray.

Shri Nagi Reddy: They have re-
Jeased it in the press.

Shrimati Renu Chakravartty: This
should be withdrawn, Sir, because
these things have been stated by very
highly placed people in our own ship-
ping concerns.

Mr. Speaker: Hon. Members need
not interrupt and get these answers.

Shri Nagi Reddy: The point is this,
that the Chairman of the shipping
companies have come out with the
fact that the western shipping com-
punies are over-charging us.

Shri Morarji Desal: That is in a
different context altogether. Let it not
he mixed up with these loans. That
is true, 1 am not going to dispute
that, but that is a different thing al-
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together. 1 do not know why that is
sought to be confused with this. That
is exactly the practice which my
hon. friends follow. They always try
to apply one thing to another; taking
out here and applying it to another
thing. They apply wood to brick and
brick to stone, that is what they do,
and therefore this happens.

He again suid that the entire marine
insurance should be with companies
which operate within the limits of
the United States. He said this is the
condition which is imposed. This is
again a misreading of section 5.07
which reads as follows:

«“The Manager may make dis-
bursements under this Loan
Agreement to reinm.burse India for
expenditure made to pay or to
provide currency for the payment
of costs of marine insurance of
goods financed under this Loan
Agreement:

Provided that such insurance is
placed at the lowest available
competitive rate;

Provided further, however, that
4 the Government of India, in
connection with the placement of
marine insurance of shipment
financed under the Mutual Secu-
rity Act of 1954 as amended, dis-
criminates by statute, decree, rule
or regulation against any marine
insurance rompany authorised to
do business in any State of the
United of America, goods financed
under this Loan Agreement skall,
during the continuance of such
discrimination, be insured in the
United States against marine risk
with a company or companies
authorised to do marine business
in any State of the United States
of America.”

It is clear that the need to insure .in

the USA would arise only if the re-
cipient country has any provision dia-
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criminating against any American in-
surance company; otherwise, it will
not arise.

There is also a misconception in the
mind of my hon. friend, Shri Nayar,
about the scope of PL 480 Agree-
ments. He said this was nothing, fhey
were dumping on us their extra goods,
which otherwise they could not ab-
sorb, and charged exorbitant rates
from us. Nothing could be farther
from the facts. It is true that there
is surplus there, but that does not
mean that they are bound to give us
those surplus things. Here, the main
advantage in these agreements is that
we obtain essential agricultural com-
modities without any liability for pay-
ment in foreign exchange, and it is
not pussible to get this from any other
eountry. That, again, is a fact. All
payment is in rupees. It is true that
the American internal prices are high,
but he does not know that even
though their internal prices are high.
they are subsidised by the American
Government, and the prices quoted to
us are on a par with world prices
Therefore those internal prices have
no relation to the prices quoted to us
which are quite comparable to world

prices.

Then again, disposal of agricultural
products or surplus by any country is
subject to discussions in international
wheat conferences and also in the
Food and Agricultural Organisation,
and no country is in a position to
dump its surplus in a manner that it
dislocates the world level of prices.
Therefore, that condition is there, and
yet this is what is said here. Again,
out of the amount in rupees paid to
the USA Authorities for PL-480 com-
modities, more than 20 per cent could
come back as grant to India; and yet,
R is said that we are paying exerhi-
tant prices. Ungratefulness could not
go further than this.

I would now come to the question
of growth of civil expenditure. This
=16 i3 a question which exercises our
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minds every year, as it should; I
do not say that it should not. But I
had explained last year what this
civil expenditure means, and if it is
properly analysed, it will be seen
that the rise in civil expenditure does
not mean rise in the uxpenditure
only on administrative services..
That is not true. The rise in civil
expenditure is on account of various
other social welfare activities and
amenities which Government have
got to give.

The ‘Group-Head' of civil adminijs-
tration covers not only what are pure-
ly administration  services, like
Genera]l Administration, Police, Audit
etc. but also social and development
services like education, medical, pub-
lic health, agriculture, co-operation,
industry and supply and so on. By far
the major portion of the increase ™as
occurred, as it inevitably must, in the
latter category of expenditure, as a
result of the devclopment plans un-
dertaken by Government.

For instance, in 1956-57, the total
expenditure on civil administration
was Rs, 122 crores, of which Rs. 39
crores were for administrative ser-
vices proper, and Rs. 83 crores for
the various social and developmental
services. The comparative figures
next year would be Rs. 62 crores and
Rs. 208 crores respectively. These
Rs. 206 crores relate to social and
develcpment services. They rose from
Rs. 83 crores to Rs. 208 crores. In
other words, the expenditure on ad-
ministrative services has during this
period increaged from Rs. 39 crores to
Rs. 62 crores, and the expenditure
on social and development services
has gone up from Rs. 83 crores to
Rs. 208 crores. There is an increase
of Rs. 23 crores on administrative
services, but that also I would like
to account for.

In this, Rs. 9 crores are accounted
for under tribal areas, where we have
got to go on increasing our services,
Rs. 4 crores under police, Rs. 3 crores
each under General Administration
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and External Affairs. A part of the
increase is due to the normal growth
of expenditure from year to year and
increase in emoluments of low-paid
staff because they also get increments.
The main reason for the rest of the
increase is for meeting the require-
ments of our border areas, because
that also is there.

Then, it has to be remembered that
with the expansion of governmental
activities, some increase in expendi-
ture on administrative services js a'so
inescapable, but I would like to say
that we have not been complacent in
this matter at all, and we are trying
to see that we secure the maximum
possible " istent with efli-
ciency and avoiding wastage in pub-
lic expenditure, and this continues to
receive constant attention on the part
of Government in all departments. It
can be, I am prepared to say, that
the effort is not as much as it should
be, but we are trying to make more
and more effort. We have also set
up, therefore, agencies ¢r institu-
tions which can help us in doing this;
and as these institutions become more
and more perfect, I think there will
be less and less cause for complaint
in this direction. After all, we have
to deal with human material and with
the efficiency in the country as it
obtains. We cannot think of efficiency
somewhere outside and then say that
by that standard we are not becoming
efficient. We want to be more and
more efficient, but that cannot be
done merely by condcmnaticn. 1t
will be by sympathetic criticism that
that can be obtained. That is all that
I have got to plead.

Shri Tyagi: He is a clever Minister.

Acharya Kripalani (Sitamarhi):
Except in finance.

Shri Morar§i Desai: As regurds the
inerease of Rs. 123 crores on account
of social and development services, I
would say that Rs. 32 crores alone are
on the self-bal item of
surcharge on iron and steel. There-
fore, this ijs not a question of any
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spending business. It is iransfe~red
to the Iron and Steel Equalisation
Fund and is covered by a correspund-
ing receipt on the revenue side. But
it is nearly accounting matter. There-
fore, it appears here. The rest of the
increase of Rs. 91 crores is spread
over a number of heads and is-
mainly atiributable to the larger re-
quirements in the last year of the
Plan to fulfil the Plan targets. Educa-
tion alone accounts for an increase of
Rs. 26 crores, medical and publis
health for an increase of Rs. 14 crores,
agricultural and allied services for an
increase of Rs. 12 crores, scientific
departments for an increase ‘f Rs. 18
crores, industries and supplies for
an increase of Rs. 11 crores and avia-
tion, broadcasting and miscellaneous
departments for an increase c! Rs. 15
creres.

It will thus be seen that it is only
the expanding developmental activi-
ties which are responsible to a large
extent for the extra exponditure.
Therefore, it cannot be called either
wastage or extravagant expend-
diture. But here again, I would cer-
tainly admit that there is always scope
for curtailing expenditure and we are
trying all the while to see that we
do it; we are learning by experience
every day. From that point of view,
I am grateful for all the criticism be-
cause that criticisms also helps us to
be on our guard and constantly see
that we account for every pie that we
spend.

In this comnection, I would mention
that there was also criticism that
there is loose budgeting. That mcans
we are trying to show the Budget if
I may say so, in a wrong way or—I
might say—that we are notr very cor-
rect in making up the accounts.

8Shri C. D. Pande: It is a cautious
way of putting things.

Shri Morarji Desal: It may be a
cautious way. But it can also become
an incautious way if it is too cautious.
Therefore, it should not be so.
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But I cannot say that there is abso-
lutely no justification for this criti-
cism. My only pleading would be
that howsoever careful a Finance
Minister will be, it will not be pos-
sible to have an exact estimate of re-
venue or an exact estimate of ex-
penditure. What we are trying to see
is that we become more and more
exact as time goes on. It will be
seen that even when the deficit jn
revenue came down from Rs. 59 cro-
res to Rs. 15 crores, there was still
a deflicit of Rs, 15 crores. Supposing
1 had tried to be very careful and
very exact and had cut it down and
had estimated the revenue more, I
would have had a larger deficit ir-
stead of a shorter one. It is better
that there is a shorter deficit, and that
there is not a larger deficit as a result
of what we do.

1627 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

If there is a larger deficit, then
again what my hon, friends are com-
plaining about extra expenditure
would come in more and more. I am
more interested in seeing that there
is a brake on the tendency to ¢xpendi-
ture. That also requires this sort of
calculation and this sort of estimate.

Shri Nagi Reddy: Excellent!

Shri Morarji Desai: Therefore, we
have not always covered up the whole
deficit by taxation. That is where it
was argued that we should have had
more taxation. So one has to take
account of all these human {railties
and human errors......

Acharya Kripalani: Except one’s
own!

Shri Morarji Desai: ....which come
in, and which we are not able to
avoid. That is why we covered only
a little more than 1|4th of the deficit.

Then again we are always having
criticism about the borrowing limits
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and the want of legislation for those
limits. My hon. friend, Shri A. C.
Guha, who did nothing about it
when he was in charge of it, as soon
as he got out of it, has been con-
stantly at it.

Acharya Kripalani: The same will
apply to others.

Shri Morarji Desai: We had a full-
dress debate on it, on a Resolution
moved here. This was on the 28th and
29th August 1959 and the Resolution
was Shri Guha's. At the end of the
debate, he withdrew the Resolution,
after the position was explained. Now
he comes again with the same criti-
cism.

Shri A, C. Guha (Barasat): Yes, I
withdrew it at his request—expecting
that the Finance Minister would re-
consider the position,

Shri Morarji Desai: We can always
be wiser and wiser every day. But
one can also be the reverse every day
if one is not careful. Thkat alse
follows.

What else is the present method of
budgeting but the sanction of Parlia-
ment every year? We put before Par-
liament every year at the t{.me of the
Budget what we are gni~g to borrow
and what we are going to iax. All
this is before Parliament. It is put
before Parliament every {ine and
sanction obtained. What more sanc-
tion is required? If there is to be a
legislation in a developing economy
like this, the limits will have to be
on the upper side and not on the
lower side. Otherwise, we will have
constantly to come to the House and
all development work will be stopped.
Therefore, if you put a higher limit
on the borrowing, perhaps, there will
be a disadvantage and not an advan-
tage. This is a better method of do-
ing it; and, I think, there is abso-
lutely no case for having a legislation
for borrowings of Governmert to be
brought in in this House.
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‘Then, again, the provision in the
Constitution js not compulsory; it is
permissive. And. where it is permis-
wive, it should, certainly, be the
prerogrative of Government to decide
whether that legislation should be
brought in or not. (Interruption)
No; it may not be for a hundred
years.

The various items which have been
taken up this time for additional taxa-
tion have also come under criticism
though the criticism has been rather
soft, to my mind, as it should be;
becanse 1 do not think there was much
justification for the criticism on the
items which have been put here.

1 would take only one item which
has been the common item in all the
centicisms—the  item  of cycles. I
should like to explain it so that we

mnay understand what we must do in |

future also, as to what items we
should choose in the matter of taxa-
tion because we will have to have
more and morc taxation as years go
on. We cannot have more develop-
ment without more taxation. We can-
not have progress without taxation;
and we cannot meet our demands
without taxation and loans.

On the one side, taxation is objected
to; on the othcr side, deficit financ-
ing is objected to. On the third side,
less speed in development is  also
objected to. (Interruption) We are
expected to develop more and more.
How ar. we going to perform this
magie, I do not know, unless we
come to some conclusion and some re-
cognition of the fact that if we want
to develop we will have to go in for
more taxation and we will have to
exert ourselves and do it deliberately.
Sir, it will not be an easy task at
all.

I miss my hon. friend, Shri Asoka
Mehta. } am very sorry he is ill and
he could not come this year. But he
has pointed this out—and even last
year also: let us examine and decide
what we want to do and then let us
pay the penalty for it and not after-
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wards grudge it. And, that is the

position in the matter of taxation.

Cycles are objected to for being
taxed because it is said that it 1s the
common man’s vehicle. I do not deny
that it is the common man's vehicle.
It is certainly not the rich man’s vehi-
cle (Interruption). But, it was said
that years ago, a Janpanese cycle
was available at Rs. 18. May have
been. But, as far as my knowledge
of cycles goes, in the days when I
was using the cycle. ...

Shri Braj Raj Singh: When was it?

8Shri Morarji Desai: That was in
1925. Cycle was only obtainable even
then for Rs. 55. That was the cheapest
cycle, not the costly cycle at all.

Shri C. D. Pande: B.S.A.

Shri Morarji Desai: Even in those
days the B.S.A. cost Rs. 250; it was
between Rs. 150 and Rs. 250. But,
later on in  1952-53...... (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.

Shri Morarji Desai: In 1952-53 there
was an import duty on cycles and it
amounted to Rs. 80|- the minimum; 65
per cent or Rs. 80|- whichever was
higher. Now, today, as a result of that
import duty the cycle industry has
come up in this country. If we miss
all that revenue and if we are not
going to get’ that revenue from our
own industry which we have helped
to come up, if we are not going to do
it, how are we going to draw our
revenues? 1 do not know. Even then,
what is the price? It has gone up
from Rs. 55/- to Rs. 120. Today, if
you consider any article, the relatively
cheapest article is the cycle. And.
if Rs. 10|- are taken on a cycle, I
cannot say that it is exorbitant. (In-
terruption). When I said it lasts for
ten years, it was challenged. 1 am
prepared to grant it.

Shri Tyagi: Are you open for a
compromise?
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Shri Morarji Desai: No compromise
in this mater. There cannot be com-
promises on fiscal matters. These
compromises will lead to bankruptcy
and therefore, my hon. friend alse,
when he was here, never looked up
at compromises.

Shri Braj Raj Singh: May I  sug-
gest one thing? He wants only one
crore and the Government gives the
production figure of 15 lakhs of cycles
and so he will get about Rs. 1'5 crores
by way of taxation on new cycles.
There are already ten million cycles
and if we take two millions out of
them, he will get about Rs. 3'5 crores
in all.

Shri Morarji Desai: I would be
happy if I get more. If there are so
many cycles and if they are produced
more, it will only show that the tax
has not hit them. Therefore, we will
judge ourselves from the result of
production next year and if I find
that it has hit the production, we will
certainly reconsider. We do not want
to raise any taxation which hits pro-
duction here. Therefore, let my hon.
friend have some patience and desire
for more experience in these matters.

The question of deficit financing has
been harassing us and my hon. friends
here and the Government also. I
cannot say that deficit financing is in-
dulged in with any flair for indulging
in it but in an undeveloped economy,
if it wants to develop, deficit financ-
ing becomes inescapable. The only
condition that is required to be seen
is that it should not lead to inflation.
My own calculation is that it has con-
tributed very little to inflation which
is there in this country. If we examine
the inflation in prices about which
my hon. friends have spoken and
shown their anxiety, very correctly
too, and I am also very anxious about
the rising prices, what do we find?
We should not allow the prices to
rise. The prices have risen not be-
eause there is deficit financing but
because the agricultural prices have
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risen. If you examine all the prices
you will find that the prices of manu-
factured articles have not risen even
relatively to the price rise in agri-
culture, But the prices rise because
my hon. friends themselves ask for
Pay Commission and more wages to
the servants here, more salaries for
the State Bank employees and more
salaries everywhere, wherever they
can. But they do not stop at that.
The also want that more prices should
be given to the sugarcane growers,
that there should be strikes and the
sugar factories should not work so
that there is deficit in sugar produc-
tion and then the sugar prices rise.
Then they come again here and say
that this Government is going wrong.
It is truc that we have not been able
to conirol this sort of tactics follow-
ed in this country because we have
great consideration for democratic
methods. We believe that in course of
time, all of us will realise the neces-
sity of these things and will see to it
and will co-operate with each other
in seeing that we do nothing to raise
the prices. That is the best way of
controlling the prices. It was argu-
ed by one hon. friend on my side that
it we have planning, we must also
have control. There are controls.
We are not shying at controls at all.
Controls are not a matter of cither
prestige or fetish or principle for us
but if controls are necessary and are
useful we will certainly take to them.
But general controls of distribution,
in a vast country like this when there
is shortage of production and when
the state of society is such that when
there is a little scarcity scares rise
immediately, wil] lead to more and
more corruption about which also we
are very anxious. We want to take
as stringent measures as possible to
see that corrupti disappears.
Therefore, those controls which are
suggested are not advisable even if
they are considered necessary. But
that does not mean that planning is
not necessary. We must not forget
that this planning is in a country
which is democratic, and we want to
do planning for men and we do net
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want to ulilise men for planning.
That is how we are conceiving our
planning, and it is from that point of
view that planning is also conceived
and implemented. But in human
agencies as we have and as we all
are, it is not possible to make an
ideal picture. It may be possible to
make an ideal picture on the canvas,
but it is not possible to make an
ideal man in actual life. None of us
has been; none of us will be.

My hon. friend, once a leader and
today also a leader, Acharya Kripa-
lani, for whom I have the highest res-
pect is getting rather pessimistic.

An Hon, Member: Old age.

Shri Morarji Desai: I do not think,
Sir, ever he will get old. He is al-
ways young in spirit; I have no doubt
about it in my mind. It is therefore
I feel he feels pessimistic and he says:
“Well, we should go slow”. If going
slow would do the trick, I would cer-
tainly be with him. But going slow
will mean death for us. In a country
which is so poor if we do not go fast
enough, I do not think there will be
any hope for this country. It is there-

re that we have got to make the
maximum effort to develop this coun-
try as fast as we can, in order that
we may remove the poverty which is
80 wild and vast in this country and
about which all of us are exercised.
It is therefore that we must have a
plan which develops this country fast
enough, so that in a measurable dis-
tance of time and a time which will
be satisfactorv for the common run
of man, we develop in such a way
that all these d'ffculties disapoear.
But until that time comes we will
have to pass through stresses and
strains, we will have to pass through
difficulties. If we do not do that, then
we must decide that we do not want
to advance and it does not matter if
we die out.

¥ it is desired that there should be
a dictribution of only novertv in this
¢ountry and all of us become equal in
starvation point. we can achleve that.
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But is that what we want to achieve?
No sane man will want to do thai
Some friends argue with me abou a
simple lite. 1 believe in a simple hfe
for myself, but I cannot say that I can
persuade the other man also to have
a simple life. Simple life is good and
ennobling for a person who takes to
it voluntarily, but if it is imposed on
another person then that poverty will
degrade him and will degrade others
too.

Therefore, we have got to plan for
the common man and not for the
intellectuals. It is all philosophers
who want to pass a simple life because
they want to become better and bet-
ter every day. The ordinary marn is
interested in having a good standard
of life, better than what he has today,
and he wants to go on bettering it
every dav. It is that task that we
are engaged in, and it is there that
we want to harness the capacities of
all the people.

It is argued that nationalisation
will d> the trick. Nationalisation can
never do the trick. On the contrary,
it will worsen matters, because it wiil
be the same thing which will be turn-
ed over and over again and no mcney
can be utilised for new projects or
for new things. Therefore, it should
not be made a principle. If it 1s
necessary we can certainly take to it.
Where it is useful and where it helps
us, we can take to it, and not woer.
it does not help us.

In this connection, I should like to
mention also the question about land
reforms. It was said that the land
reforms are not progressing as they
should. That criticism also can be
made, but is it fully justified? What
I would like to know is whether that
criticism is fully justified. We are
free now for the last twelve years.
Fver since then we have been taking
steps to see that the land reforms are
progressively executed and completed.
Are twelve years a verv long period
for an evil which was there for cen-
turies, a system which is centuries
old—not one century but many een~
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turies old—which we are trying to
change and wiuch affects 20 crores of
peopie 1n this country? If that system
is to be changed, and in a non-violent
manner as it snouid be done so that
all peopie can ge. assimilated in it,
would 1t be night, Sir, to be so very
impatient about 1t? Some impatience
is necessary, so that we do noc¢ be-
come complacent. But if we become
more impatient, then we will destroy
the whoie progress of land reforms
and we will not derive the benefit
from them. We want to have land
re.orms not for the sake of reforms
but in orde: to see that land is ex-
ploited in the best manner possible
for the best production. That is the
view with which we want to have
land reforms and that is how they
are devised. Therefo.-e, we are try-
ing to implement them as best as we
can, taking into account all the facts
that obtain in our society today. I
think we have no reason to feel
ashamed in this matter about the pro-
gress which we have made. Zamin-
daris have gone completely. I do not
think there is any country in which
it has been done in the manner in
which it has be<:: done in this coun-
try. The middlemen also have gone,
to a very large extent, and rents have
been regulated in most of the States.
They are also lowered day by day
and then comes the time also of pas-
sing them on to the actual tiller. If
lands we-e passed at the timec when
rents were verv heavy the prices
would be very high and it would be
verv difficult to pass them on to ‘hem
tillers. A propressive revolution or a
progressive evolution like this is best
suited for our land reforms and that
is what we are trying to do. I have
no doubt that the remaiining part ot
land reforms which we have recom-
mended is bound to be completed
within the next two or three years
at the most. 1 have no doubt about
it in my mind. But even if it takes
a vear or two more, I would not
think that it has taken a more undue
time than it should have taken. That
is all that I have got to plead in the
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matter of
reforms.

There was reference to defence—
that we are not providing enough
this time in the budget, that it is nos
enough compared t0 our requirements,
etc. I hope the hon. Members will
leave the judgment of requirements
to the Government. This is not a
matter which can be disclosed in its
details. But I may assure hon. Mem-
bers, as I have also mentioned in the
budget, that whenever money is re-
quired I will come to the House and
I have no doubt that the House will
give it. Why do you want to show it
in the budget when it is not actually
required at the time? But I may
assure my hon. friends that Govern-
ment will leave no stone unturned
and no expenditure unmet to see that
the country is fully defended and
that we ae not in danger at any time.
That is all that I can say in the mat-
ter of defence.

There was also the question raised
bv hon. Members about projects in
different regions. May I say that in
this matter also, the policy of Govern-
ment has been to see that the differ-
ent regions develop properly and
ultimatelv they all come to the same
level? But it is not possible to put
them on the same level immediately,
sav, within five to ten years. It is
bound to take some time. If all the
projects are seen and if all the plans
are seen, it will be realised that more
and more money is being spent on
areas which are considered backward
and regions which are considered
backward. But we have got also to
utilise our resources in such a manner
that the resources are utilised with
a view to get more resources so that
we can have a quicker development.
If we spend our resources in such ®
way that they have not sufficient re-
turn, then we will not be able ta
develop as fast as we want to and
the development of backward regions
also will fall in the background. It is
in their very interests that we should
see that our resources are multiplied
faster and faster so that our develop-

implementation of land
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ment becomes quicker and quicker.
That is how we have arranged this
budget and I hope it will be accepted
by this hon. House,

Mr. Depu'y-Speaker: The general
discussion is over.

16.49 hrs.

*DEMANDS FOR GRANTS ON
ACCOUNT

Mr. Deputy-Speaker: We shall now
take up the Demands for Grants on
Account in respect of the Budget
(General), 1960-61. I shall put the
motion to the vote. The question is:

‘“That the respective sums not
exceeding the amounts showm in
the third column of the order
paper be granted to the President
on account, for or towards de-
fraying the charges during the
year ending on the 31st day of
March, 1961, in respect of the
heads of demands entered in the
second column thereof against
Demand Nos. 1 to 138"

The motion was adopted.

[The motions for Demands for
Grants on Account which were adopt-
ed by the Lok Sabha are reproduced
below—Ed.}

DemaAND No. 1—MiNisTRY oF Com-
MERCE AND INDUSTRY

“That a sum not exceeding
Rs. 6,39,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1961, in respect
of ‘Ministry of Commerce and
Industry’.”
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DemMAND No. 2—INDUSTRIES

“That a sum not exceeding
Rs. 2,17,71,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1881, in respect
of ‘Industries’.”

DeMAND No. 3—SaLr

“That a sum not exceeding
Rs. 437,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1961, in respect
of ‘Salh’.”

Demanp  No. 4—COMMERCIAL
'INTELLIGENCE AND STATISTICS

“That a sum not exceeding
Rs. 7,00,000 be granted tu the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1961, in respect
of ‘Com: cial Intellig and
Statistics'.”

DEMAND No. 5—MISCELLANEOUS
DEPARTMENTS AND  EXPENDITURE
UNDER THE MINISTRY OF COMMERCE
AND INDUSTRY

“That a sum not exceeding
Rs. 20,52,000 be granted to the
President, on account, for or
towards defraying the charges
during the ycar ending on the
31st day of March, 1961, in respect
of ‘Miscellaneous Departments
and Fxpenditurc under the Minis-
try of Commerce and Industry'”

DEmanD No. 6—MiNisTRY oF Com-
MUNITY DEVELOPMENT AND Co-
OPERATION

“That a sum not exceeding
Rs. 248,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1961, in respect






